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27.3.02 	LieL on 1.5.2002 to natij. the 

Respond3nts to f'i1c irrittoi stient. 

Iice-Chajrman 

Mb 

	

1.5.02 	
to enable the 

respondents to file written statont. 
J 

• 	 ::;. 	 Mcer 	 Vce.u.Chaj,rrnan 

........... ........ . .............. 

• 	 .. 28.5.02 	Written statement hasbeen fjjd. 
Ust the ma 	on 23.6.2002 for hearing. 

iay 'i IS rejoinder, if any, 
within tw0 sks Pm today. 

S. 2 

--- 	 2¼'t2 	On the prayer a/rrr. Iq.Chanda, 

. 	 learned counsel for the applicant the 
. . / . 	 case Is adjourned. List again on 

13.8.2002 for hearing. 	
• 

1ember. 	 . 	ViceChairrnan 

	

nib 	 . 

	

13.8.02 	Hear Mr. M.Chanda, learned counsel 

for the applicant ànd Mr. A. Deb Roy, 

learned Sr. C.G.S.C. Hearing ,conNded. 
J udgment reserved, Mr. Debt Ro to 

produce the connected records within 10 

days from today. 

Member 
	 Vice-Chairmar 

n km 
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Not esof the Reit[ Date 	.1 	0",der of the Tribunal 

21.8.02 
Judgment de1iverec in open Court,, 

o14f 	 Kept in separate sheets. Application ,j 
erts Ir& 	 k is disposed of No costs. 
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HSriKartickChandrapaul 	 - 	 PLICf(S) 

Mr.M.Chanda, G.N.Chakraborty & 
Mrs NDGoswarni 	 VOCT 	OR ri 	A]ZL( 

Union of India & Others. 	 NT(S) 

Mr..D17.  Rpy, Sr,CG.SC.. 	 UVUC1i FUR ThJ 

RSPUN1)1NTS) 

HN'L MR JUSTICE D.N.CHOWDHURY, VICE CHIRMN. 

TH hDN'13Li MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

i. 	whether Reporters of local papers may be allowed to SC-C 

the judgment? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon'ble Vice-Chairman. 

- 	 - 	 - 	 - 	

- 	 L- 	-- 	 - 



CENTRAL ADMINISTRPTIVF TRIBUNAL, GUWAHPTI BENCH. 

Original kpplication No.454 of 2001. 

Date of Order : This the,1S 	Day of august, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHJRMN. 

THE HON'BLE MR K. K. SHARMA, PDMINISTR7TIVE MEMBER. 

Sri Kartick Chandra Paul 
S/o Late Chuni Lal Paul 
Senior Engineering Tssistant 
All India Radio 
Itanagar 
Arunachal Pradesh. 	 Applicant. 

By Advocates Mr.M.Chanda, G.N.Chakraborty & 
Mrs .N.D.Goswami. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India 
Ministry of Information & Broad Casting 
All India Radio & Doordarshan 
New Delhi. 

The Director General 
All India Radio, Akashvani Bhawan 
Parliament Street 
New Delhi. 

The Director General 
Doordarshan, Mandi House 
New Delhi. 

The Chief Engineer (E/Z), Maintenance 
All India Radio & Doordarshan 
Akashvani Bhawan 
Eden Garden, Kolkata-700 001. 

The Deputy Director of Administration (E) 
All India Radio, Akashvani Bhawan 
New Delhi. 

Shri Joyram Prasad Bharti 
Assistant Engineer, All India Radio 

: 	Doordarshan Kendra 
Daltonganj. 

'S 

Contd./2 
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7. Sri Manglesh Kumar Gandhi 
Assistant Engineer 
All India Radio 
Low Power Television Centre 
Kusalgarh 

8. Sri Rajiv Kulshreshtà 
Assistant Engineer 
All India Radio 
Doordarshan Kendra 
Jammu. Respondents. 

ByMr.A.Deb Roy, Sr.C.G.S.C. 

CHOWDHURY J. (V. C.) : 

This application under section 19 of the 

Administrative Tribunal's Act, 1985 has arisen and is 

directed against the communication dated 23.10.2001 

issued by the respondent No.5 the Deputy Director of 

Administration (E), All India Radio, Akashvani Bhawan, 

New Delhi in the following, circumstances : 

1. 	 The applicant is serving under the 

respondent No.2 the Director General, All India Radio. 

He was first. appointed on 28.9.1983 as Engineering 

Assistant and thereafter he was promoted as Senior 

Engineering Assistant on 14.4.1989. In the application 

the applicant pleaded that as per the Recruitment Rule 

he was eligible to be considered for promotion to the 

post of Assistant Engineer. The Recruitment Rules 

provide for two modes of promotion from the post of 

Senior Engineering Assistant to the •post of Assistant 

Engineer namely, (i) 25% by way of selection in 

accordance with provisions laid down in Appendix-I to 

Contd./3 
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these rules and (ii) 75% by way of seleclion on the 

basis of Departmental Competitive Examination as laId 

down in Appendix-Il and III to these rules. Pccording to 

the applicant, he was a senior officer and senior to 

respondent Nos.6, 7 and 8.The applicant was not 

and 
considered for promotion, he was left' out of consideratiOn Lailowd 

his juniors td.upercedè his daim vide pranotiri drders dathd 

20.5.2000 and 18.7.2001. The applicant submitted 

representation before the authority and by letter dated 

23.10.2001 the respondent No.5 the Deputy Director of 

Administration (E), AIR informed the Station Director, 

AIR, Itanagar to communicate the applicant that his case 

was considered by DPC for promotion from Senior 

Engineering Assistant to the rank of Assistant Engineer 

but he was not found suitable for promotion. Hence this 

application assailing the legitimacy of the action of 

the respondents in overlooking his case for promotion. 

2. The respondents filed its written 

statement denying and disputing the claim of the 

applicant. In the written statement the respondents 

stated that the eligibility list of Senior Engineering 

Assistant for the year 1999, 2000 & 2001 for promotion 

to the grade of Assistant Engineer were prepared by 

applying the method of interlacing. One senior most 

Senior Engineering Assistant from each zone was taken by 

per 
rotation and arranged as/his seniority. The next 

seniormost candidate from each zone was taken and he was 

also arranged as per his seniority and placed below the 

Contd./4 
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first 	four 	candidates 	in 	a 	cycle 	and 	so 	on. 	The 

procedure was followed every year based on the seniority 

list of four zones. The respondents stated that the case 

of the 	applicant was. considered alongwi€h.,: 	the 	other 

candidates 	by a duly constituted DPC, 	but 	he was 	not 

found fit for promtion as his grading based on his CRS 

was not upto the Bench Mark prescribed 	for promotion. 

The 	respondents 	asserted 	that 	the 	post 	of 	Assistant 

Engineer is a selection post 	and the prescribed Bench 

Mark of CR grading for promotion is GOOD. 

. 	Mr.M.Chanda, 	learned 	counsel 	for 	the 

applicant 	stated 	and 	contended 	that 	the 	case 	of 	the 

applicant 	was 	not 	justly 	and 	fairly 	considered. 

Mr.Chanda submitted that most of his CRs had been gradd 

above the Be,n.ch Mark and at any point of time he was not 

communicated that he was downgraded. Mr.Chanda submitted 

that 	in 	the 	matter 	of 	promotion 	the 	respondents 

authority ought to have acted justly and fairly and at 

any 	rate 	he 	ought 	to 	have 	been 	intimated 	as 	to 	his 

grading to enable him to improve his CRs. 

Opposing 	the 	claim 	of 	the 	applicant 

Mr.P.Deb 	Roy, 	learned 	Sr.C.G.S.C. 	submitted 	that 	the 

case of the applicant was justly, 	fairly and reasonably 

considered by the DPC, 	but he was not found suitable. 

The applicant could not attain the necessary Bench Mark 

and therefore, he could not be promoted to the post of 

Assistant Engineer, 	the 	selection post. 	Mr.Chanda, 	the 

Contd./5 
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learned counsel for the applicant, in support of his 

contention, referred to a decision of the Lucknow Bench 

of CAT in O..523 of 1998 in <alyanesh Kumar Bajpai \ls. 

Union of India & Others• disposed on 10.10.200. The 

learned counsel for the applicant also referred to the 

decison of the Hon'ble Supreme Court in U.P.Jal Nigam 

and Others vs. Prabhat Chand Jain and Others reported in 

(1996)2 SCC 363. 

The materials on record did not indicate 

that the applicant was not considered because of  Ckk 

i 
adversity. His case was duly considered by a duly 

In 
constituted DPC.,/t'he Annual Confidential :Report 	ie- 	t1- ' 

Bench Mark was Good, where as the applicant's CR was not 

upto the 	Mark. From the pleadings it cannot be 
was 

said that the CRs of the applicant/ever downgraded. 

There was no requirement in law to communicate the ACR 

to the applicant, more so, when he was not downgraded. 

In Kalyanesh Kumar Bajpai vs. U.O.I. & Others (Supra) 

the adverse remarks in TCRs for the year 1994-95 and 

~1~ 

1996-97 were not communicated to the applicant. The 

1 decision rendered by the Hon'hle Supreme Court in 

Prabhat Chand Jam (Supra) is a decision on facts 

On overall consideration of the matter, it 

appears to us that the case of the applicant was duly 

considered, but he was not found suitable on the basis 

of the materials on record., In the facts and 

circumstances of the case, we therefore, find it 

difficult to hold that the case of the applicant was 

Contd ./6 
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overlooked for promotion. We, however, feel that the 

case for promotion of the applicant has become overdue 

in as much as the applicant has been stagnating in the 

same post for the last thirteen years. It is, therefore, 

expected that the respondents authority shall consider 

the case of the applicant in future vacancies alongwith 

the persons, similarly situated keeping in mind the 

their 
length ofL services in a particular post. 

Subject to the observations made above, 

the application stands dismissed. 

There shall, however, he no order as to 

costs. 

\c 
D.N.CHOWDHURY 

ADMINISTRPTIVE MEMBER 
	

VICE CHIRMN 

bb 
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iN 'i HE CENTRAL ADMINISTRATI VET RIBUNAL 

(l.JHA1 I BENCH 	GUiAHAT I 

n Appl icatiori under Section 19 of the Adrniri istrat:i ye Tribunals Act, 

.1.985) 

BfiTWEEN 

irk Chandra Pau.I 

a Late Churi :i Lal Paul 

ir Eniqi.neeriniq Assistant 

A I inda Radio 

I ana 

Ai unachal Pradh 

Applicant 

The Un ion Of In<:lia 

Y',lerwesente ,J by the Secretary to the 

Gioverrinien t of India, 

Ministry of Information & Broad Castinq, 

All India Radio & Doordarshan 

ew Del hi 

2. 	1 he Director teneraj 

1 I India Radio Akashvanj bhaan, 

Parliament Street, 

'dew Delhi 

he 

 

D i r e c t o r- General 

rda rs han. Man ci House., 

Delhi, 

2 	 .1: 



The Chief Engineer-  (C/i). Mntene. 

All India Radio & Doordarshai, 

Akas hvan :i B haan 

Eden Garden Kol keta7c'0 001 

The Deputy Director of Administration (C) 

All India Radio, 

Akas hvan I B ha'ia n, 

New Del hi, 
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Shri Joyram Prasad Bharti 

Assistant Engineer, 

All India Radio, 

Doc rda rs hen Ken d ra 

Dci ton qan 5 

	

7" 	SrI Manqiesh Kumar Gandhi 

Assistant Engineer,  

All India Radio, 

Low Po,'er Television Centre, 

Ku s alger- h 

	

S. 	r- i Ra5iv Kuishreshta, 

ssIstant Engineer, All India Radio 

oordar- shan Kendra 

amiiiu 

Respondents. 

	

1. 	ar11cuIars of order aqains -t which this application is made. 

	

/ 	his appl icat.jon is made agal rist the impugned letter No. 

1/12/200I0IV(B )/839 dated 231.02001 issued by the Respondent 

and rionconsideration of p'omotion of the applicant to the 

it 

I 
F] 
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post of Assistant Engineer in Spite at his seniority arid 

el igb:. 11 ty whereas the persons junior too the appi cant have been 
I 

	

	
promoted under 25% quota,, and praying for a di rectjon upon the 

responderi ts to promote the app ii can't from the post of Sr 

nirrjnq Asaist:ant to the post of Assistant Er'iqineer under the 

aforesaid :25% quo't:a wit all consequential service benefits at 

least from the date of promotion of his juniors 

Jurisdiction gf the Tti'.bunai. 

The applicant declares that the subject matter of this application 

is wel, 1 within the ju risdjc't3on of this Hon 'hie Tribunal 

L.i.rni.tatjp 

The appIictnt further declares that this application is filed 

within the 1. imitation prescribed under secti on2l of the 
Administrative Tribunals Act, 1985. 

1 	E.cts of the cas, 

4,1 ' 	 That 	the 

entitled 

applicant 	is a citizen of India and as such he is 

to all 	the rights 	protect oris and privileges as 

guaranteed under the Constitution of 	India., 

4.2 	
That your applicant was initially appointed as Er'igineerjc4 

(55jstari t on 28.9,1983 under All India Radio, Suhsequnj 	he was 
t'J 	 m"f rf 	E 	'''-" 	•'t'- 	4 

U 	
.,, 

arid is contini ing in the same post till filing of this 

application 

4.3 1 That as per the existing avenues of promotion under the All India 

IRad.c) the appi ican L is entitled to get the next promotion to the 
higher post i  Assistant Engineer, The post of Assistant Engineer 

is a selection post which is f iii ed up by way of promotion 'from 
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amongst the eligible persons who are working as Senior Engineering 

Assistant under the department of All India Radio, As per the 

existing Recru I Lmen t Rules of All India Radio the are two modes 

of promotion irorii the post of Senior Engineering Assistant to the 

post of Assistant: Engineer viz (1) 25% by way of selection in 

ru I es. 

r3.rtd 	75% of by way of selection on the basis of Departmental 

'mr 	rt i 'e LfiamuIat tori as 1u d 

these Rules. 

As per Appendix as mentioned above, promotionhy 	selecti on 

against :25% quota shall be governed as fol lows 

AopendixI 

Promotion by selection against 25% quota 

(1) The promotion by selection shall be made by the 

E:epartrr..nta1 Promotion Committee, The eligibility for 

consideration for promotion by the Departmental Promotion 

Committee shall be as fol lows 

Senior Engirise ring Assistan Ls with 3 years reciu lar 

service in the grade; tail ing which Sen ior Engineerjri 

• 	 Ass istari Ls with 8 years crmhined regular service in the 

grades of Senior Engineering Assistant and Engineer 

Assistant: arid; 

Possessing education qualifications not lower than 

those prescribed for direct racru its to the post of 

_n ,.iineering Ass is tan t in 1:he Akashwari i and Doo rda rshan. 

(2) The el iqi bi 1 ity for promotion shall be determined as 

on the 1st January of the year in which the Departmer tal 

Promotion C.ommittee meets, 
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(3) The ci igibil it;y 1.1st for promotion shall be prepared 

as under 

(a) As on the date of comrliencemenf -  of these rules, the 

existing All India seniority list would form the basis in 

relation to officers included therein. 

(h) In respect of those appointed to the grade of Senior 

Engineering Assistant thereaf ter the names of officers wil 1 

be added on the basis of the dates of their regular 

, 1,PPOintment to the grade of Senior Engineering Assistant., 

subject to mair tenance of their intee seniority in the 

espectiv 	regionai cadres. In case of officers appointed 

in di Iferen t regions on the same date the date of their 

reg'lar appo in tmen t to the grade of Engineering Assistant 

shall determine their inter se position, 

Copy of Recruitment Rules, March, 1993 edition is 

annexed herewi th and marked as Annexu reI 

That the applicant passed Higher Secondary jr, 1974 and is holder 

of Diploma In Eiec1ical - r1neing• and as is qua ified for 

the post of Assistant: Engineer as per prescibed rules. This 

has been servIng In the cadre of Sr. Engmneerjr1 

H As' stant since. 144 t99 and therefore • in all fitness of the 

prescribed rules as quoted above, the applicant is qJal:jfie and 
acqui red ft 11 eiqibi 1 ity for promtion to the grade of Assistant 

Enqier Dcpartmrit of All India Radio published their list 

Al lLli a Serii orit/ list (IDaf 	on? 	91 v ide No, 1/4/91 
SlV(A) dated 2  .1991 incjicatjrvi therein the position of All 

India Seniority of all Senior Eriqiricerin Assistants wherein the 

name of the applicant apPrared under Sl. No. 512 Since thesaid 

seniority list is a voluminous document, the appl icant; craves 

leave of the Hon 'ble Tribunal for producing the same at the time 

of hearing, if so desired, 

Ar 

i/7wcet 
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Ilk 

That. Basinçj on the All India Seniority list, the Department of 

All India Radio,, publ ished Draft ci igibility lists for promotion 

cf Sen ior E.ngineeririq AsisLant to the grade of Assistant Engineer 

from time to U. me and the position of last three years eligibility 

lists wherein the name of the applicant figured are as follows 

Sl, 	No, Eligibility List Ref. Position of the applicant 

1 Eligibility list as on 11.99 Si. 	No. 	112 

published vide No, 	1(28)/99"S 

dated 279,99 
in Eligibility list as on 1,1,2000 Si, 	No. 	100 

published vide No, Z CADRE''1(28)- 

2000- 

S dated 233.2001 

3 Eligibility list as on 1.12001 Si, 	No. 	44 
published vide 

S dated 28,8,2001 

The applicant craves leave of the Hon'ble. Tribunal to 

produce the above eligibility lists before the Hon 'bie Tribune] at 

the time of 	hearing, 	if so desi red, 

rhat in a..1 1 the ci iciibi ii ty lists indicated above 	there were some 

discrepancies in respect to the seniority of the applicant. Every 

time, 	it was found that the nariies of some juniors were placed 

above, the name of the applicant in the eligibility lists of 1999, 

2000 and 2001 aforesaid, 	thus piac:inq the name of the appl 'e.ant 

below the niames of the persons junior to him • for,  the reasons best 

known 	to the respondents. 	The applicant 	hrouqftt 	these 

discrepancies to the notice of the department arid submitted on 

re. resentati on dated 17. 4,200.1 to the Respondent No .4, through 

proper channel praying for cor rection of the eligibility ]. ists 

but with no 	resul. t:s 

Copy of 1: he rep rescri tat i on dated 17 4. 2001 is annexed 

herewith and marked as Annexure....I :r 

1.1 

4 6 
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That the Recponder.its department: published three nos, of promol:j on 

orders I , a, order No. 29/2000,, No * 31/2000 and No 33/200o on 

20.3.2000 and another I a. order No, 28/2001 on 18 7.2001 

promoting a totel or as many as 123 Sr. Engineering ss1stants to  

the grade of Assistant Eninee. rs under 25% quota, Surprisinqj y 

the n ama of the appi I cant did not appear I n any of the above 
orders whe reby a number of persons junior to him have been 

promoted, Since the persons who superseded the app] i cent and 'ieF"e 

promo ted as Ass is tart t Engineers v ide the aforesaid promotion 

O('ders are 1. arge in number, only 'h hree such pa rscns have been 

impleaded herein as the private resportd;r', rios. 5,6, and 7 and 

i:hei r corflparatj ye seniority positi ons aper the Al 1 India 

Seniority list; are shotn hereunder 

1. NO 	Name 	
SenIor i t;y positior in t: e seniority .iot 
publshd on 2.8,1991 

Kartickchandra Paul 	Si.,No. 512 

2 	 Joyram Prasad Bhartj 	31, No. 524 

,j (kesponderttNo,5 

( f'espon den 1 No ? 

\ 

Copy Of Prorriotjon orders dated 20.3,2000 (3 Nos) and dated 

1.8.7,. 2001 are anne><ed here,j th asAnne .xu re"1 II IV, V and VT 
respective] y) 

That subsequent to the issuance of the above mentioned promotion1 

orders and norl"consjderatjon of the case of the app1jnt for 

)romotl on to the grade of Assistant Engineer, the app] icanit became 
hi q hi y agqr I eyed and su biiij 'C Led represeri tation through proper 

4, 



channel to the Respon den t NO. 2 praying for consideration of his 

(::ase bu t: to no a f fe::t- 

(:y of rrresenitation :1.:s. annc<ed hea.ith as nnexu re--V:r I 

I ia t: t he Res poni den t N c:, .5 V1 de his impugned 1 etter No 1/122001.---

s:r (s') /839 dat--ed 23.10.2001, addressed to the Station Director,  

tER, Itanagar, has informed that the name of the applicant was 

considered by 1:. he DPC for p romoti on t rom SEA to AE but the 

app ii can t was not t ound f : 't t or -  promol: ion Sn rpr i singly ., no reason 

has been assigned in the lette rfor '.hich the. applicant was found 

un lit by the DPC and as such there is every reason for the 

applicant to suspect the fairriass and c lean I mess of select:ion 

and p rays for a direct ion upon the respor -idents 'to produce al 1. 

rel evan t re.c:: r ds of t. he proceed:[ n s a hse: lect ion con duct-ed by - he 

Opt-:: be fore the Hon ble Ir ibu nal for p roper -  examin ati on of the 

facts and event leading to the non---selection of the appi ic:ant for 

promotion 

Copy of the :nnpuqri ad 1 ol::ter dated 2.3. 10, :2001. is annexed 

hereto and ma rked as Annexu reVIII 

4.1( That the applicant begs th submit that he is eligible and fully 

ant itled. to get pr - omot:ion to the grade. of Asst:t.. Engineer -  under 

25% quota in accor - dan ce c it-h his positiOn In the Al 1 in di a 

sen :1. on ty list which forms the basis of cons:i. derat. i on for - 

el iqibi Ii ty as per the existing rules. Unfortunately., al though his 

name f igu red at 511. No. 512 in the All India saniority list, his 

case was not c.orisi dared for promot:ion b-hie.res those who are much 

-jun io r to hi i m :1. n the said seniority list have been promot:ed, 

it .5 (E: 1 evan t: too men I: :i rn he n - a I: hal: the app I icant: 

thrc:'uqhc'u t, his servi ce. tenu re, has been sen -ving with all his 

-1ricer - ites and devotion and has been per - forming to the 

satisfaction of his superior ......He had served in difficult: stat:ions 

8 

,.y,. 
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• 1 

11 ke Tawang,, Garigtok for corisiderablie periods, and was 

a:prec.lated/admired for his performances by his superior offlcers 

on different oc:caslons At no point of Urns he was 

:autioned/warned for any lapses in his works nor any adverse 

remarks in his CRs (If any) had been communicated to him and all 

the time he was given to understand that his performances were 

satisfactory and above the bench mark and there was no tangible 

reason whatsoever for the DPC for non---consjderatiori of his case of 

promotion It is also relevant to mention that as per rule 

of seniority and promotion rules in Central Government 

service, the grading as Goo' in the ACR would be treated as 

the Bench mark for Group n c?, B' and 	' posts (the post of 

ssistarit Engineer in the instant case is a Group B' post) and it 

is presumed That the applicant's ACR had been graded above the 

t3ench Mark since nothing otherwise was communicated to him at any 

point of time and the procedure laid down by the Government as 

well as the Apex Court stIpulates that any adverse remarks in the 

rCR or down grading of ACR • if any, must be communicated to the 

concerned officer, which was not done in the case of the app] icant 

at any point of time, 

copy of Seniority and promotion Ru lee is annexed herewith as 

Annexu re- IX.. 

LII That the applicant begs to state that promotion is a valuable 

right in service career of an employee and denial of the same goes 

against the doctrine, of legitimate expectation. This apart, by 

excluding the applicant in the matter of his legitimate promotion, 

the respondents ha.vs discriminated and acted in an unfair, 

arbitrary and capricious manner which is violative of Article 14 

and .16 of the Constitution of India particularly when there is no 

adverse communication made to the applicant or the applicant is 

not disqualified in any other way. Therefore, the applicant, 

finding no other way, is approachjnq'he Hon 'ble Tribunal through 

-1_/wI 	 I, 
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~ this appi icati on for pro tecti on of his legitimate r ihts and 

interests. 

4.12 1That this application is made hone f ide and for the cause of 

Hu at ice 

S. 	Grounds for relief (s) with lea1 orovisions 

5.1 	For that the applicant has been discriminated in the matter 

of promotion to the post of Asst't Engineer when Large 

number of his j un iors including the respondent nos. 5 , 6  and 

7 have been promoted, 

52 	For that The applicant's name figures at Si, No. 512 in All 

,irid Ia sen tor ity list which is above the name of others who 

have been promoted and part ..cu lariy when the All India 

seniority list forms the basis of ci iqibi].,ity for promotion, 

5.3 	For that the applicant is fully eligible for being promoted 

to the post; of Asstt. Engineer under the 25% quota as per 

existing rules, 

5 , 4 	 For that nor1consideratioF1 of the promotion of the applicant 

is a sheer discrimination and is a violation of Article 14 

and 16 of the Constj'tuon of India particularly when the 

applicant is not otheriae disqualified or ineligible in any 

q. 	'Alay .  

5.5 	For that the applicant has served as Son br Fri gin e.er ing 

Assistant for more than 12 years and as such has acquired a 

Va I uah le right for p ro 1ot1on to the cadre of Assistant 

Engineer. 

6. 	 Ils of remedies exhausted, 

01 
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That the applicant stat:es that he has no other alternative 

and other ef ficacious remedy than to file this application. 

presn Lations throuqh proper channel submitted by the 

appilc;arit could not yield any result, 

7 	 filed c -  pendinQ wit0anyQthCr 

The applicant further declares that he had not previously 

filed any application. Writ Petition or Suit reqardiriq the 

matter in respect of which this applicatjojas been made 

before any court or any other authority or any other Bench 

of the Tribunal nor any such applicati 	P%lrit Petition or 

Suit is pendinq before any of them. 

F3oiJefs souqht fon 

tinder the facts and circumstances stated ahove the 

applicant humbly prays that your Lordehips be pleased to 

crant the followinq reliefs, 

8 1 : 	That the respondents be directed to promote the app',l,ican' by 

holdinq Review DPC to the post of ssistarit Eriqineer with 

retrospective effect at least from the date of promo't':jon of 

his juniors i.e. we ,f, 20,5W 2000 with all consequen 

service bonef its includinq seniority and monetary benefits, 

That the impuqned letter No, 1/ 12/200sIv(B)/839 dated 

23.10,2001 be set aside and quashed. 

Costs of the applicati. 

H 	 f. 
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8,4 	Any a ther relief or reliefs to which the applicant is 

entitled to • as the Hon ble Tribunal may deem fit and 

proper, 

	

9. 	Interim order orayed for, 

During pendency of this application the applicant prays for 

the following rellef 

	

9,1 	That pending disposal of this application an observation he 

made that peridency of this application shall not be a bar 

for the respondents to grant the benefit of promotion to the 

applicant by the respondents and further prays that the 

instant application be disposed of expeditiously, 

Ic'. 

This applicajn is filed through Advocate., 

.1.1, 	Pan 

1) 

iv) 

12Liat of a 

culars of the I.P.O. 

I.P.O. No. 

Date of issue 

Issued from 	 I 	G.P.O.. Guwahati, 

Payable at 	 G.P.O. • Guwahati 

1 Os u r 

As stated in the index 
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.1 .Sri KaH:jck Chandra Paul 3/o Late. Chuni PrUl 	aqed about 

44 years, working as Seni or Enqiriesri nq 	ss isi:ant 	All. 	India Radio, 

:ttapaqr, Arunachal P radesh • do hereby verify that the statements made 

in Paraqr aph I to 4 and 6 to 12 are true to my kriotiedqe and those made 

In Paraqraph 5 are true to my .1eqai advice arid I have not suppressed any 

material 	fact, 

Pind I sign this verif ication on this the 23rd d3y of 

'overnher,  , 2001 
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rn1l!j H( J%U/c ;'r Various Forc IF! A/I? 

• 	
S CII El) U LE 2 

I. Name of the post Assistant Engineer 
Number of post 371 	(1982) 	Subject 	to 	variation 

• 	dpcndcnt on workload 
Classification Genera! Central Service Group 'B' 

gazetted non-ministerial 
.ScaLeofpy Rs. 	50200 	(now 	ttiscd 	to 

Rs. 	2000-60-2300-EB-75-3200. 
100-3500) 

Whciher.sclection post 	rnon- Selecton post 
selection post 	

• 	:. 
Age limit for directrecruits Not applicable 

6a. Whether benefit o.addcd years Not applicable 
of 	service 	admissible 	under 
Rule 	30 of the Central Civil 
Service (Pension) Rules, 1972 
Fducati ional qualification and Not applicable 
qualifications 	rcquircd 	for 
direct recruits 	'..,. 
Whether age and educational Not applicable 
qualifications 	prescribed 	for.  . . 	. 

direct recruits will apply in case 
of promotion - 

• 	 9. Period,of probation if any 2 (Two) years 
10. Method of recruitment whet- By promotion 

her by direct recruitment or by 
promotion 	or by deputation 
transfer and pereentage of the 
vacancies to be filled by various 

/'-'\ methods 
11) In case of recruitment by pro- Promotion 

motion/deputation/transfer .25% of the promotion quota 
grades from which promotion/ By selection in accordancc 
transfer to be made with provisions laid downin 

Appendix I to theserules 
• 	 j 75%7 the promotion quota 

( 	j By selection on the basis of 
Departmental 	Competitive 

cJ" 	
. 

Examination . conducted 	in 
accordance with provisions laid 
down in Appendix-I! and III to 

/ •. these rules 

Note: The inter-i.e seniority of olTicers who 

arc scicctcd under the abovc quotai.s.halJ be 
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yy, fixed 	 vacancies 

1100f31tartjngWiththcof11CCr1 $Cttctcd 

..agatnst23% piowotion quota - 

Appendix I 	 . 
Promotion by selection against 25%9uota 
(I) The promotion by selection shall be mad. by the Departmental 

Promotion Committee. The cligibility for .;consideratiofl for 
promotion by the Departmental Promotion Committee shall be as 

.'. follows: 

Senior Engineering Assistants with 3 years' regular service in the 
grade; failing which Senior Engineering Assistants with 8 years 
cornbinçd regular service in the grades of senior Engineering 
Assistant and Engineering Assistant;and 
Possessing educational quaIific.at.ns not lower than those 
prescribed for dircct recruits to the postof Engineering Assistant 
in the Akashwani and Doordarshan. 

The eligibility for promotion shall be determined as on the  1st January 

of the year in which the Dcpartnicntal Promotion committee meçtS. 

The eligibility list for promotion shall be prepared as under: 
As on the date of commencement of these rules, 
India seniority list would form thc'basis in relation to officers 

included therein. 
In respect of those appointed to the grade of Senior Engineering 
Assistant thereafter, the names of officers will be added on the 
basis of the dates of their regular appointment to the grade of 
Senior Engineering Assistant, subject to maintenance of their 
inter-se seniority in the respective rcgional cadres. In case of 
officers appointed in different regions on the same date the date of 
their regular appointment to the grade of Engineering Assistant 
shall determine their inter-se position. 

Appendix II 
Proiution on he basi.-i of Depa 1ii Cmpetitvc Examination 

against 75% quota: 
(I) (a) The promotion shall be made from a' panel containing the names 

of candidates arranged according to the sum total of highest ma'rk.s 
obtained in the Departmental Compctitivc Examinations and on 
the assessment of the CRs. 

/V 1  j1j,,t? 	pt 	(b) The maximum marks for the written paper and in the CRs. will be 
in the ratio of 7:3. 

• 	/ 	 (2) The following shall be eligible to participate in the Departmental 
Competitive Examination: 
(a) Senior Enginccring Assistant with 8 years' rcgullr service in the 

•1 	 grade of Senior Engineering Assistant and Engineering Assistant 
combined together, as on 1st of January of the year in which the 

t mi nation is held: and 
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'\ (b) possessing qualifications not loei than those prcscnbcd for 
• "'4ircct rccruits.to  the post of Engineering Assistant in the 

Akashwani and Doordarshan. . 	.. 

No:e: Thc above eligibility criteria shall be reviewed after a period of 5 yea*rs IrVin the date of 

commencement ol.thcsc rules. 

AppendL..'JJ1;: . 	,•... 	. . 
Standard and syllabus of Departmental Competitive Examination:. 

The subjectsfor the Departmental Competitive Examination shall be as 
fc.11ows:f 	'. 	. 	 . 
I (i) One paper on Broadcast Engineering of general standard in 100 marks 

(a) Sound Broadcasting or 
• 	•(b)..Telvision Broadcasting. 
(ii) One paper of Spccialiscd Subjccts-100 marks. 

• 	(a) Sound transmitters and aerials, or 
(b) Sound studios, audio recording, rccciving centres and outside 

• 	broadcasts, or 
(c) Television transmitters and aerials, or 
(d) Television swdios, vcdio recordings, TV receivers and outside 

• 	-broadcasts. 
(iii) One paper on General Subjccts-100 marks. 

Safety precautions including first aid, store purchase rules and fire 
fighting-SO marks. 	. 
Principles of power supply systems, airconditioning and 
ventilation and diesel genrators-50 marks. 

Note: ha candidate takes paper (i) (a) he will have to take papcm (ii) (a) or(ii)(b). lfhc takes 

(i) (b) then ho will have to take (ii) (c) or (ii) (d). Paper (iii) will be Compulspry. 

(2) Thc standard and syllabus of the examination shall be such as 
Directorate General, Staff Training Institute (Technical) of Akashwani 
may specify from time to time. 

(Substituted vide Mm. of I&B Notification No. 310f10/79-B(D) datcd3.5.1985 
circulated vide DG, AIR Memo, No. 17/10/85-S-1V dated 3.11.1985). 

12. If a departmental Promotion 
Committee exists, what is its 
composition 

VC  

Group 4 W Departmental Promotion 
Committce 
I. Chief Engineer 	Chairman 

An Engineer in 	Member 
Junior Admini- 
strative Grade 
Director PersonneF Mcmbcr 
or Director (A&F) 
in Doordarshán or 
Akashwani 

IJ 

"I 
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y  

Recruilnien/Ru/es for Varioii 	 :1r 	' 	
iii •( •. 

	i 	ç. 
• 	

: 	'k Notr The chaa n  *nd Mcmbrs shall be V 	• 	
. 1'ornnaled by the 

""waru' •  the Chairman or at leawfune of the 
mcrnbcrg shall be from Doordarshan 

13, Circumsn5 
in which UPSC Consultation with thcUPS- not 

is :to be consulted in making 
citmen 	 '! 	•t. 	 theost" Authority: 

Notified vidc Mm ofl&BNothftjoN0 GSR/488(E)dated 
•:  7.7.1982 (ExtordjnGaette qfJndPart 11 SectionIji. 

Sub-section (i) No.203 dated 77. I982cfrcujj vide DG, A!R 
Memo. N0. 3/6/3S-J (&i1I)datj 14.9j982and amended 
vide notification No.310/ IO/79-B(D) iated 3.5.1985. 

----------_L_ 	 - - - 
I 	

:- 



Not applicable 
Not applicable 

Not applicable 

Two years 
By promotion on seniority-cum-

fitness basis 

Promotion 

Engineering Assistants working in 
the region with at least 3 yea'rs 
approved service in the grade 

Class 11 Departmental Promotion 
Comm 1itteé 

Not applicable 

' 
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• 	 • 	SCHEDULE.3 
S 

	

1 Name.of the post 	' ';. Senior, Engineering Assistant 
• 	2. No. of posts ' . 	 608 (as on 1.7.74) subject tovaria- 

tion dccndcnt on workload 
3. Classification'. . 	• General Central Services Group 'B' 

non-.azetted nnn-minkti"riii 

4 Scale.of pay 

Whetherselectiori post or non-
•selection posts 
Age limit for direct recruitment 

7.. Educational and other qualifi- 
cations required •for direct re- 
cruitment 
Whcthcr age and educational 
qualifications prcsci'ibed for the 
direct recruitment will apply in 
the case of promotecs 
Pcriod of probation, if any 
Method of recruitment whether 
by direct recruitment or by pro-
motion orbydcputation/trans 
fcr and perccntagc of the vacan-
cies to. be filled by various 
methods 

In case of recruitment by pro-
motion/deputation/transfer, 
grades from which promotion/ 
deputation/transfer to be made 
If a Departmental Promotion 
Committee exists, what is its 
Composition 
Circumstances which UPSC is 
to be consulted in making 
recruitment 

Rs. 550-25-750..EB-30-900(now re-
vised to Rs.1640-60-2600-EB-75-

• .,29O0),. 
Non-selection... 	, . , 1,,• 

Note: A common ieniority list will be maintained for Senior Engineering .ks.sistants working 
at all India Radio Stations and oflicci located in a group of states comprising a Region as 
indicated below and Iransferi will be made within the rcspccnvc Regions on the basis of said list. 

Eastern Region: States of Assam, Orissa, \Vest Ikngal, Bihar, Mcghalaya, 
Manipur and Tripura and Union Territories of Mizoram and Arunachal 
Pradesh. . • / 

Northern Region: States ofiammu and Kashmir, Punjab, Haryana, Uuar 

: - 	 • 	 -- ;: ,; 	
e-:••T. 

-- 	 I ' 	 •' 	•' 	'II 	 Li5t. I 	4r. 
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I l3. 
- 	 Prade 	HJmdIchdj Pradesiland 

Rajasthan and Union Tcrrztor of Chandjgarh and DeIhj 
Western Region 

Stafl s of Maharashtra Gujart and Madhya Pradh 

	

and Unjo Territorjc 	

Nagar 
Have Ii 

S(atr s  of Tji Nadu 
Andh Pradesh Karnataka and Keraja and Uni Tcrrjtorks °f.kshadtcp 

the Andaman and 
• • 	 Nicobar islands and Pondicherry.  Aufhori&. 

Notified vide Min. ofI&B Notification No, 1/I/71-SJVdat 30.61976 circu1atd vide DG, 
AIR Memo No. I/l171-siv, dated 1911 l97 

&trcg ofsupplemefli 
AIR. 	 ar) inst05 

issued by the Covernmefl( andDG, 
S 	 , . 

1. The Rcgio 	Engin 	(flow Chki 
Engineers) have bec dele 

	

Powers to transfer .  ij Ministerial SI 	 gated 
from One project to another 

	

Within theSamc region (ii) Maintenanct 	Project Staff Up 

	

of Senior Engineerjg Assistant Within 
	 to the rank the same region. (Govt of 1nd, Mm. of 	*: 	No. 1 //71-S-1y dated 5.11.1976)0 The f011Owing 

instructions will be àbserved regarding the procedure 
for promot10 transfers, sefliocy, etc. 

in the gdc of ScAssistant in All India Radio nior Enginrjg* 

PrOmQtjo 
2. The Promotion to the grade of Senior Engineg Assistants 

will hereafter be made from amongst the eligible Eginecjg Assjsthnt5 / 	belonging 

to the 1espectj regions The select list for promo(j0 will be 
/ A drawn up by the regionj Depamcntai Promotj0 Committee 

arid 
Ywill

submitted to the Directot fOr approval The orde ofpromoj0 
will 

also be Issued from the 
Direc(ote The Posting ofpe5 so promoted 

	

be made by the Regio 	Engin 	
of the region Concerned. 

Ir Regional D. P. C. 
3. The following will be the cornpjj0 Committee to be 

C 	 of the Depameni Promot;on 
for promo tjo 	oflStjtUtCd for eac1 region for 

	
andjdatcs 

	

ing A 	
ofc 

to the 
grade of Senior Engineersjs(ants against the 

0 	
available vacancies in the region. 

	• 
• 	

(1) 
Regionj Engineer (Now 

Chief Engineer) 	
m 

• 	
(2) Two Senior Eniflccfs/gi. 	

from Regjo nomjnate(j by 	
thC1thfr

e Member side the Re 	 t he Chief Enginc from out- 
• 	

gjon Engin5 Office 
Seniorj0 ,  
4. With effect from 

the date of the aboy 
mentioned Notifiti0 

(No. 
1/ 1/71SI V dated 30.6.76) the Scniori(y list  Assistants will be main !;Iined rcgion 	Of Senior j by the Regioj C 

ilginecr of 
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the region concerned. The :cxisting Senior Engineering Assistants will 
be given theoption in rcgardto the Ircgion where they with to serve. 

•  Each oneof.theni should state three preferences. It must be made clear 
that the option exercised by a Senior Engineering Assistant does not, in-
so facto,confer onhiin, any right unless the option so excercised, is 

..acceptcd by the. Directorate Gencral. If a prticuIar Senior Engineering 
Assistantcannot beaccomrnodated according to his first preference, he 
will have.to accept allotment to another region according to his second 
or third preference or even to any other region. The final allotment will 
be at the discretion of the Directorate. 1hc names of the persons 
concerned will be included in the seniority list ci Senior Engineering 
Assistants of the regions to which they arc so allotted. The process of 
ransfcrring persons to the regions to which they arc allotted will be 

completed gradually. 

Transfer 
5. The Regional Engineers have been dclgatcd powers to transfer the 

Scnior Engineering Assistant from one Station/office to another within 
their respective regions, vklc Ministryofl&B Lr. No.1/ 1/71-SlVdatcd 

/ 5,•• 	
5.11.76 (Copy reproduced above). The delegation is subject to condition 

'. that procedural and other general or specific instructions issued by 
¼Y' Government and DG, AIR from time to time will be observed while 

iiv o V 

	

	exercising the delegated power. No inter-regional transfers will 
ordinarily by permitted, excepting in the following circumstances: 

(a) For administrative reasons, i.e. when the transfer is in the interest of 
Service, for a specific period. 

(h) Mutual transfers or transfer on person's own request on 
compassiinate giounds. 

The persons transferred to another rcgin in the circumstances 
mentioncd-at (b) above, will rank juniormost to all other Senior 
Engineering Assistants serving in that region on the date he joins the new 
region. 

(DG. AIR Mcmo. No. 1/1/71-Sly dated 19.11.1976). 

.. 	 .:. 	 •: 	 j .. . ' , 	•..., 
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SCI 1 DULE4. 1 

	

S. Na 
- 	- 

Name of the post 
1 i 	A 

No, of posts 'Engieejfl1. 

4: classicatio Ubjt:tO variation 2O88(1986J.(S
.Work1 dpcndet Ofl. . d) 

General Cetraj 
SCiCe • 5. Scale of pay 

GrOUp 'C 

EB-2Q725750 (now.j 

I40 I 6005023EB .  
• Whether Se1CCt1O 	post or flOn- 

60-2600) 
SekC(jo Non 	lectjon 
Age limit for direct 

,• 	;•; 
reeruitment lR 

•1 

Educatjonai and n,l 

• 	ycrs (relaxablc up to the age of 35 
Years for Government scr-

van(s in accordance with the ins-tructions issued by the Central 
Govcrnmcnt (rain time (o timej .this regard) 	. 

crucj3l date 
age limit shall be 

the closing date for ICCcipt of
'IPlications from Candidata in 

lndLa 
(Othetthnn flld-;c-in Andaman and Nkobar IsLands and Lakshadwp) 
Note 2: In 

the case of recnjt 	made 
.through the Employment Exchang

e  the crucial date for determining the age limit 
shall be last date upto which thc EmPlOYmcnt  
Exchange is askcJ to submit the names. 

4Uffl 	Euent ía! cations required for direct re- Tl fCCfUjt 	 rce Verc tI -"w°rna 111 RfldU/ 
Telecommufljcat•/ ElectricaI/ 
Elec(rofljcs/EIect.i Com.. 
nicatjo11 Engineering recônjd 	' 
by the Govt. of India 

or 
• Degree with Physics as one of the 

subjects from a recognished 
Uflj-Vcrsity 	 I  

or 
Degree in Electrical Engineering 

from a rccOgnised University or 
equivalent degree 

• or 
Diplorp 

in Sound Recording and 
SOuNd Enginccrig awarded by 

H 
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:theFilrn' ind TV Institute of 

..•• 	India,PUflC 	.1 

Des:rabk 
Knowledge of Wireless or Radio 

Enginccflg 

9. Whether age and educationai No 
qualifications prescribed for 
direct recruits will apply in the 
caseofpromotccs 

i0.Pcriodof probation if any--- 	Two ytrs 

1 I. Method of rccruitment,.Whet 	80 percent by direct recruitment. 10 

h,cr by direct recruitment or by 	
per cent by promotion on senlo- 

promotion or by deputation/ 	ritycum-fitflC$3. 	10 	perCent 

transfer and percentage of the 	through limited departmental 

vacancicstobCfihlodbYan101 	competitive examination 

methods 
12. In case of recruitment by pro- Promotion 

rnotion/dcputatiOfl/tra1I5 	
Senior Technicians in All India 

grades from which promotion! 	
Radio! Dbordarshafl with 5 years' 

deputation/transfer to be made 	service in the grade or in a higher 
_J.......A rftiilr iinn.Oiflt-gra4iC, ICUUIU 

- 	 ment to the grade on a regular 

basis  
Limited Departmental Competitive 

ExaminatiOn 
Senior Technicians in All India 

• ••• Radio/ Doordarshflfl%th5Y 5  

service in the grade rendercd 
after appointment thereto on a 
regular basis or, with 8 years 
totalservice in the grades ci 
Technician and Scnior icb 
cian rendered after appointmcfl 
to these grades on a regular basis 
or, Mast Tech nicians/ Diec 
Technicians with 8 years' servic 
rendered in the grade •afte 
appointment thereto on a regula 

bas,s 

(ub(itutd vidc MIB notiliCatiOn No. 31( 

10/82-I3(D) datc*1 I i3.81 

13. If a Departmeiital Promotion Group'C'Deparimcntal 
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' lCommjttcexjsts what is 
Its 	

committee consisting of: COmpojdon 	
Chairman 

4 	
Ing) dealing with 4 	
Administt10 

2. AnEnginecring 	Member  Officcr of the 1eI 
of Deputy Director 
(Enginering) from 
All India Radio/r 
Doordarsfa 
dealin with 
aalninis(rtjo 	. • t:/ 

3. AlGroup 'A'Member 
Engineering Officer 
or ,  a no ther Dcpa  rt- 
ment having 
requisite technical 

14. Circumsnce s  in whjc1 UPSC Not ap 
backgr 

is to be consult 	in making 	1 	 - 

. 	 plica
u
ble  

rccruitrflent 
Authority.. Noted vide Minist of 

1&B Notifica . tion No. 310/10/82. D) dated 18.8.86 and mod ified vidc their notification No. 3101 10/82-D) dated 11.3.1987 
cireutcd vide DO, AIR OM No. I6/l8/85S1V(A) dated 22.5.87/3.6.87 

• 	Extract of 
supplementary fristrucijons Lcsued by DG. AIR 

I. The seieci0 Comtt for recjtmen of Engineering Assisnt in 
AU India Radio/Doordahan will compse the followi 
(1) Chief Engineer of Zonal Office 	

ng: 

 Cha ft Station Director of theLoj 	
Member 

\Y 	
SD if nomia(cd by the SD 
Professor of Physics, Electronj or Elcctai TeIc- Member 
Communication Engineering Etc. in a Univejy or 
I.I.T./Mad s  instituteof Technology 
A senior Technical officer not lower in rank than 

Divj- Membr sional Engineer or -equivalent, from either ment, or Civil Aviation ( Communications Wing) or Ove 	Communication Scjce (DG, AIR Mcmo. No. 3/ 1 /7iy dated 
25/27.71977) 	.. 

S 	 , __ 



S..No,, 
Name of the post 

1 'CLassification, Charactcr' and 
and status of the post 
Scale of pay of the post 

Method of—recruitment- and 
pg ofvacancjcs to be 
filled up by 
Direct recruitment 
Promotion on select jon 

6. Promotion on seniority/fit.. 
ncss/ transfer 

2.118 
	

Recruitment Rules fur Various Posts in 41/ 

-- SCHEDULE 5 

5 
Senior Tcchnjcjaw 
General Central Services qroup C 

non-gazetted, non-ministerial 
Rs. 380-12-500-EB-15-50 (now re- 

vised, to Rs. 1320-30--1560-EB- 
40-2040) 

Not applicáb!ë' 
Not applicable 
l0O%'by promotion failing which by 

transfer 

The promotion/transfer will' be 
adhered to on zonal basis. Provi-
ded that transfer from one zone 
to another will be permissible 
only on the written request of the 
official concerned &o transferred 
and on his agreeing to give his 
consent in writing thM he has no 
objcction to being treated as 
Junior to all the Senior Techni-
cians already in the zr1e on the 
date of his joining the new zone 

Not applicable 
Not applicable 

catlons required for direct re- 
CriJitment 

Period of probation if any 	Two years 
Whether age and educational Not applicable 
qualifications for direct recruit- 
ment will apply in case of 
recruitment by promotion/ 
transfer 	-• 

. 	 - 

Age limit for direct recruitment 
Educational and other qu.al1i- 

01 promotlon/transfer 
grades/sources from which 
promotjon/(ransfr is to be 
made 

13. If DPC exists, what is its com-
position 

Promotion 

Technicians with 3 years experience 
in the grndc 

Transfer 
Persons working in similar and 

equi''alent grade from other zone 
(1) Director (Engi 	Chairman 

nccring)dcaling 



*1 

TO 
The Chief Engineer(E/Z) Maintenance, 
All hidia. Radio & Doordarsbm% 
Akashvani Bliavan 
Eden Garden 
Kolkata-700001 

(ilwough Proper Chann1) 

Sub:- Artonialies of DraR Eltigibility list 1r promotion of SEA to AE (25%) quota as on 1.1.2000, 

D.0 order 1 10,-1/37/2000-S-IV(A)/71, Dnted-7.2.2001. 
CE: order no._Z.Cadre-1(28).20005, l)aled-233.2001. 

R/Sir, 
With due respect , I like to draw 'tour kind ntteutiou (hat , as per Drafi Elligibility list for promotion SEA to Al" 
DO. OrderNo. 1/22/99-S- P1(A) / 525 l)ated -17.999 & CE OrderNo.-1(.28) / 99-3 Dated - 27.9.99, my 
name was Sr.N4-1 12: After publishing the pioinotion list of (25%) quota on 22.5.2000 and alter eliminating the 
names of promoted persons ,my position was 7th at All india basis and 2nd at East Zrne basis. 

Recently one Draft Elligibitity list as on 1.1.2000 has been published on 7.2.2001 (DO Order No.-1/37/20005 

IV(A)17I) and circulated by Zoiml 0111cc [Order No- 1.(28)-2000-S Dnted-23.3.200I CE (E/Z)Ithcre 
my name is enlisted at Sr.No,-100. After elim i nat ing the names of promoted persons, my position is 371h at Alt 

India basis and 2nd at East Zone bais.As per Sep-99 Elligibibty list Sr.No. 104 is the Inst man who got the. 

iromotion aser(25 1';`b)quota basis. 

Alter veriflcation of March -2001. Elligibility list, it has been clearly observed that suddenLy 30 persons ofollir,r 
Zone hnveover taken my nne/positiofl at All 1lP(1i a bani!.. it lmi also been obrved that iOIJW pinior persons who 

have not gotten the promotion have been shown senior to sonic peisons who already got the 
pi'otnohofl III prCVIfflI 

tit with cofllpfliriflg the Sep-99 Elligibility list. 

AS per previousEllgihility list published on Sep-99 , the said 30 persons of others Zone, whose niunc and Si. 

was behind ofmy name and Sr.No. I think it is a great anomalies in the recent Elligibility list pf SEA toAE 

pubi ished/circul nted meali oned above.  

So, it is my earnest request., UeC5Siul action may kindly be taken liom youi .  end for cflCtlVC iiufts1ire. 

One coinpatiVe list between Sep-99 and Mu'cli-20(l is sttacIme(l herewith fbr ready relrcnce. 

flianking you, 

Yours Faithfull)' 
- 	 -I, 

(ar tick Cli.- Pal) 	/ 
SEA -A1R-K01,K \TA 
Dated- 

9I 
00 
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(!'t41 (1rc!s -.goi I 

I1ghJs 	 i1bifjfL/ifur 
Si?. -iVo. 20015R..-jV,, 

kaj iv Kiilshrehia 
c1_TS? 1)eihi(;i01 

North 1 05 6 

N. \.'. f'v1nihcv North 109  FMAl.R J1Ia!wu I 	I 

KOSrjmaji 
Lptv-Bansww a 

North l 	113  14 
I 

.KRIUnIeSh pachohi Noiih 117 I 
AlR4Jdaipur 18 .  

Sunil Kr. Tyai Ncn1h. 126 CT_(N/Z)jUR -D~ 1h i 24 

Rjkimuir 	
. North 129 PC-TV Delhi(S.Foj) 28 

/ 	. 

Rrn Avtar 	. 	
. North 133 Lptv-Kanial 30 

Ved PEaka1.1, Nodh 138 33 

Rabin(,IraKr. Ranjn North 
Kin sw ay AIR-Delhi .141 	

. 38 

Siibra1a$n 	. 

AJR-Gorak)ipur\ 
North 145 * 	I 

. 	 42 

SanjeeyKiirnas North 
}[PTV-Bhtjdi 149 45 

R.Ka.c1ideva 
LPYV-Pi(hot-h'Ih 

Maiiohar I,iI 
LP'T'V-Mt'hronj 

SotYnpal SnkJh 
Kiiisvay AJ.R-I)e Ill 

Stut. SiIuna A1dtiwI ia 
JiPFV-Pitanpiira N. 1)e111i 

S RV€thjyaJIj 
DDK-Cheririai 

Vrisl it 
CPC-TV(sFoij)D11j 

Sint. \.'ena Khanna. 
FM -A !R-Bhadarw!i 

1' pp 

North 	 153 	
. 	 so 

North 	 157 	
.-- 	 54 

North 	: 	165 	
. 57 

North 	 173 	 61 

South 	 106 	 63 

North 	 177 	 65 

North 	. 	 J 	 . 	 70 

eAd 



111111 	 Norih 	189 	 11 

South 	115 	 75 AfR-flvdrabcJ 

kS.LNi1Oj 	
South 	18 

iiarh Shiiia 	 Noilhi 	193  LVI'V-Kesariyaji 	 80 

Mukej, IKi Shanna 	 No, ih 	197 	 81 

Srnt. RN.GeetJ,a 	 'South 	127 	 '82 ATR-!3aiigalore 

Sint. A.ANtnol,j 	 West 	107  CE(W/Z)Munnbj 	 83 

aras  
LPTV 	

West 	110 	 85 -Nnrsinp.ptu, 

North, 	202 	 86 LPTV-Siohj 

Susan Philip George 	 South 	-131 LPW-Adooll 	 87  

Avinesh Kuimir 	 Non], 	206 	 : 89 AlR-FM.C1ijtforarh 

RJ3.Pa:m,r 	 \Vs( 	119  DD 

	

	 91 F-Ahmethtj)a(1 

GMKrjsh, 	 South 	136 	 92 PGFVij ayawada 

P.P.Choudhiauj 	 West 	122 	 93 LV1"VNandtjrbç 

K.Tiuiti1uI l4nni 	 South, 	139 	 94 LVYV-Tinippathuir 

J.P.An,eta 	 Noulh 	214 	 95 AIR-Udnipur 

Rajeh Siuughal 	 N:ihi 	218 	 98 BII-AIR-])e liii 

NL1 lyrnavati 	 South, 	112 	 99 DDK-I1ydernba 

Kaulick Cli. Pu] 	 Eust 	112 	 100  AIR-Kolkata 

...... ...................... 



PRASAR BHABATI 
(BROADCASTING CORPORATION OF INDIA) 

ALL INDIA RADIO : KOL(ATA 

/9 

No.'Ko121(2)/93...S(KCp) 	 Dated 23rd April, 2001? 

To 

The Chief Engineor(EZ) Maintenance, 
All India Radio and Doordarshan, 
Akashvanj Bhawan, 
Kol k.a ta 

Sir, 

Enclosed kindly find the representation submitted 
by Sri K.C. Paul, Seniorin Engineering Assistant of this 
Station which is Self.exp1anatory, 

As above 

Yours faithfully, 

( A.K. Patney ) 
Sr. Administrative, Officer 

for StatjoR_Director 

QPY.t 

K.C. Paul, SEA, AIR, Koi.kata.r 

for Statjn_Djrector 
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R.PLA;  
T. ROADCASTG CORPORT10I OF INDiA) 

:1RcTORAT 	R: .LL 	EADIO 

AXASH pV.N:EW DE:1 

20008W (B) 	
Dat1 Z 

Director 	 A1 Imetia RAMc 	'y rzcte 	ii 

&or E 	eiin Atat md.ez 2 0/o di4ota O proinOti. 

199i2 a 	pcits th: 	jtt 	 f.i 

from 'h dt they et for duty .t the r sc'tive S:t 	•• 

x liarsi vi a asiiz 	ag;t hc 

to 

SjLr 

• 

'.•-, 	
•• __:• 

T'!D' tett 

'Zr•.. 	Id  

7. 

Az't4. 

10. ra 	r LE 	tU 
t a ••  

 Sq. 	xz 	Th 
 Prwecn 

Tapan K;imnar L' CIuibt 

15. P'L £1-TV 	ngapr 

0 	

1_ 

LPT. JiILd 
C-wiL 

•LLT, RC-WI 
L?T, I-ospet 
LPT, ei;.; 
LT, CusiU 
liP?, !1R, 	uLLptu 

DeIh. 
Of 0 CE(Ez)AR& 
DDu. Cil• 
Of o 

Gu 	•ti JR RQL: 
DIK, Dull. • 
L'TI  kaudu 

12'F, Pdua 
fn  DDK, Muind 

Lp'r, Ca1basa 

LPTV,.Halilo3g 
LPT, }crlshnan 

co ,it .::t 	• d / 
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PRAe..R ZHA1ATX 
CORPORATION OPIYDzA;-

tflRCTQ,ATh GENE&IL. ALL INDL. RD10 
As/A B1VAIc:1Ew DELHI 

Deted 2c'iy, woo 

J? 

stor 	etI)  A.11 	ch 	iby promotes ttic 

	

eeig Asitant ut 	25% qtvt cf prothot 	k 
gi 

I999ç0 aá 	 trn s 	
Offi at. 

	

th 	"i dy *I Ze respec. FAi 	r dl/orc 	Lrn 	udioutcj ugd -Ltt theu 

?te a 	
to  

4•.. J4- 	. 	 - 

	

1. 	Mad LLth  
'Jeth 	 UT, G o kgt wa AMR 	 •'' Una  

	

3. 	 - 	PT D----' 	-LPT, Go 
Mw 	i?T, -Jodhp; 

	

5. 	JiI 	1 c- -.- 	riy A'ew 	 LPT, Rewa 
A7 Ccd1 	 I)DR, J1p 7 , 	Si.t. R.i- 	 D; 	 L.P'F, LVI ucli Dbwu1i et 	

—q 	
LP'r, Pavagadda  AJ 

DD} Deij 
Dr 	guta1a 

1xiaax 
(R(, ammu 1.-F-TV. Ccd&', 	LPTV. Idda r 	

I
LPT, Mawsaur Sflt 	
iWr Cunc1 16. - 	

&R., -  .11rax 	H?T, Bhuj 
PT MO! 

	

1. 	)1'•. k -m 	-- 	
dhd L P 

UT, Jd 

oil- 

7  
I 

/ 



24 
22 

?"~24. 
214 . 
26 
27 

4 

C-111  

Thomas PC:.. 

RaJui 

I .M Miiri 

Auiy 	Rty 
r. 

tirth 
gf 	Ci.'jcrr- D 

, V/V/ 
( 	 it ir in, 

/ 
111 rriirr,i 	IHhJI 

i, .  

DD{b )JPT, Chaderi 
rV. C 	a*hyLPT, Medikei 

LPT I, Dhapuz' 
£i)1<, 	pu LPT, B1dti 
AiR, Cz.tu& IIPT, Deverkoncja 
DMC, ltav LPIT, PaoJaxhi 
DD, Mtu.bd DDK, Mumbai 
M, LPT, !<cripa 

t)T 	Zcii DDK Patna 
1Rç  A, Har ipada 

iJR, Hazabagh LT, Gumla 

These 	eIS .th 	the bove list may be relieved 
iiediatc7. rri- g i!ead 	y kk&diy eiisure that CR.s of the above 

icj 	tlic2 	.&on ctttioi. 	)tc 0 
1?Vi4 	d ji 	n; h I Imatri to 1-his Deetv'at urgezt1y. 

. 	The 	 ire bjc; 

 

to  (A. NO. aud O.A. io. and the 	c ;  :& 	 i; , 	 of H  
01UNke CAT Xid i'g. 	 •c 

4, 

tI:;, DIfl 
DY DIR. t)F 	.(E) 

TEL. NO3'7lO233 

I 

1. Chief ' 	 M I diakadiry and ora Hf W 	I MtI ba1/Cenj/ C1 itt/ New 
~ • cucered HeL 	 f RIR/D 'ôdarsbaj. Pay 8 ,ccot ()W 	RLAM1ty of B AGCR Bui1dig 11P. tate, New DtIi -  lzl. OG. 

Officers  
S. 	 €red. 

•' 	I 	. , !;!s ', 	, '. : 	 IiiQ,vLU, N ow LLI't, 

Contth... 



attr1e 
2. KXL; 
.:. '. 	.v,..1.. 

4. . 

LPT, Janithedpur 

LP 1 Tvtatkpw 

i'JR, Poiidhcrry 

	

I .A1 	 LPT G.opdguaij 

	

tii. RajniPundi; 
	

AIR, 'Ày 	Delhi 
Tait Kp S.Iwaurya MR1 Boibay 

Rajn 	LPT Vtn1'yazIbr4di 
r. 	v 	 YIPTV I  

3havudpatz 
Labb Chdra 	' 	DDR O  Jalpur 

HTv, Atu,agba( 
t.Sdti N. 	IU1.., W'hiird 

LPT. 

7. 

ILl:. 	'.LIfl.i1d 	Ii 	11 ii., 	 11111111 	HI'. 	IW7, 	'.i'  

r) l. Q £ i. TI 1k tE A #V 
LJLca.'.c)& 

(2OL-DCAST1NG COIPOTION O' INDIA) 
DIRCTORTE GENEL ALL INDiA RADIO 

AdIVAU HVAN:W 	£)LB 

Nó.1/6/2tDO'SIV () PtJI) 
	

Dated 2' May,, 2000 

9D LPQ2S1V(!!) 

D:Ctv! Siai, A1 India Rdo hereby poztotes . the foUowii 
Erigiering Asttat ot ba3is utidet 25% quota of 

r -• 	.-. 	the 	 t 	31.12.2000 or 'Aurt1wr orders 

eai.'. 	d 	pitt th 	a Assistant Eagineers in 
from tht d't U14y report for ditty at the spativ 

'i 	 AU I.di 	/ toorthttilnii fl i.fldiOLttd ailit 
+1, 	 . 

H'  

HPTV t  Kitihac 

LP'F, La1thipnr 
LPT, Riib 
0/a CEtSZ 'tR nr 

CIitiL.ti 
LPT, Forbeanj 
IJPT i'irozepur Jirka 
!DDR, Vxia1 
LPT Mbe1a 
r1?TV )  Ehzpd 

. PT, Ngan' 

HPTVI  Dwaka 
LPT, Itttatt 
L?T, ?a1anp'-
ZPT, Sitha 

i - 

- Coi2d 

p 

:._. 1 
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r' cut u 24 2000 12: 1 ,71H1111 e 

J ,  
I, 	 I 	 LI 

t 

Sint. R.ha Cha.cIu'y JUR 1  C L?'F 	&1w: 
I1PT, tVt PT, 1rithu 

1. •g&u AiR, P LJ?T, VeI3'i'h 
LPT, LThi:jit 

R.aikot LPT, PUt 
?i. Dkh 	iathy 	. Ji, ?r 	 • LP'1, Dtd t !L c: c j fl  

o.  ;4pur LPT, 
V.jay r.* j6d L, M,:. ir t 

.4 lR PT, i3 htfL0 
Ij 

. 	err PT, 
• PT, Ut. 

t LPT, • 
• 	

i:.' Ptn. 
AL, Cudd. 

-flttO ! 	• 	• AiR, 
- 00  

DDI, If 
AJ R L?T, E' 

Lp ,r, 
• 1V, 	 LLL 

.•.- LP 1. 	';io 	0  ', Acup: 
LPT, :oed LPT, Dd1ra 

are urey tcpoar' aud will ot onfcr 
to the. PC 	eat a .)Oi 	it o 

-Zh
LI 	 : Eier axd ;y xy b *'evrEeá ii • 	

ire promoted c sd to e;ut 

' 	I3t vnh. lw bt relieved 
Y. 

 
that ORtS 01 the above 

Date f 
• 	tu ti 	!.4ectoitte urgei1y. 
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If 	ii"fl TttiiIiitlt 
r (rtVlrfAI ALL IHD flAUIC; 31l?j1i1iIufl 	, 

 ARA6NVA1J DHAVA? NCW ir Ff1 	 - 
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V 	 • 

No.1/P/OO1sIV()(t.tI) 	
Dtd ttie '10 1 11 July•,  

- - 	
Wiil 	 ' 

n 	 :T------T 

I 	 1 	 I  
Cornpn 	I4LltlJol(y hrby proInot 	tJ 	folIowiii EfljinoerIncj Anj;t 	 tnij L1f1dr 2 '/ quo 	of pror1o(i,j rc)r 	_ 

.4 	
•VtIjV 	

V 

 2000.2001 1 for 	
of 	flioiith 	or until furiier Qidi' 	

L5V: 	

: - 
	

V 

WI11CheV1 	Q1ir, urtd ppoin 	
thni n Aaitr)t E:igiier3 oh dI)OC 

° • V • 

VVVV ba:8 from Ow dt tIiy repo, t for duty 410 Atv1jtiit Eni,ic 	, 	- VV 	 •• 	• 	 S. 	
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V 	
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.: i.;. NJli' 	
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1Lc 	
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itf1 	I , 	
PJ2ILc 	 ' 

V 	
.:VV V! 	 . 	

• :;..:: :V 	
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i t1CJf1)fJ , LPT, 
1 "IQt)at 	1 	- - 

2 	R OVndnz 	
DtR, P°flthcIitty ' LPT, Hr1oiig 	r 3, V. Siri. S.R. VViIl 	D()Jc;.   A.A. -PI,.Griatj 	• V •  • • • 	V  

4 Cmt. A Nnj 	
C(VZ) 	

LP , s uru CIour, 	LPrtrj,qpur 
	': 

C, Riqn 	, 	
[)DK, Ahniçg1 	LT, 13Uw 

cnI, 	
Li' r, tr1cIui br 	LPi fthjplplq NIIuJ 	 I 	
LI F ChIodf 	LPT 1  H(W 	1) 

I ft9 Up y 	 {c y 	
DDR, Murrifj 	

L( 1, DI:IlpL:r 	 - 
ç IQ 	Iiif ft 6 iti 	AU tJ101 	

PT, 4I 	 -. I t'nn LIflfl Philip GQQf 	I PT, Adoor 	I  ,c R 2 I IPT, Cch  Pt 	
DDj, ShIIJ 	-' 	- : - 

M f(rItiiri 	
DDJ, VJJn rrva 	" LP Gtffloor 	-- - 	- 

_ 14 Arjwi )riçjh 	 I I'T }thr 	 L1iç O 
 

1 	<: Tit umi NIflIh' ),l' 	LP r, MdfI)ullI 	LPT 1  Cudd,jp Ir 	
(iop'; 	

lIPr r'oo, 	- 
irn M fvm a v 	DO? (, H d ra t 	Lp T1 	r -- 
C Qpth 	£ tTT A I F1 , Anbjlc UI 	AIR I Urtj 	 -- 	__ 1 LP r, 'Arç

LPT, MacJrj, - 20 Pc 
NY 

 Iirir I 	 ,LP r 	
LIT, "11f1OfT 	Ith1 

2i 	
liik liroshtLl 	

CI C7.DIj1I 	PDQ;ç 	
- 1I 

QIfl AIirJ 
	:: LPT, 	 V prn 	

Lpi, NIyd 	1 0D;c 	 I - 

V 	 V I II 	I 	5 	1 

IG,iui 	V__V.. 
V 	SV ° V 	. -- ............. 
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24 	I" V r4wfl. h ~,Yv 	 )p/I ,.\C1:, Jl1Iav1%(' 	fIr:, 1111plial -- 

46 	flt NC'(Ia 	 DOK I EJ mç;aloro 	LPr, 
. . 	CI4,,dreIcI11r 	 ,; 	: 	 •. 

26 P. c; GoIh 1 c , 	 OIOCE(V\'7), AlP & 	LPT I  Una 
k 	

D D n , ' M U rn ba ,  

27 	)aI1Jriy badhu (han 	DE), <oI.t 	LPT I  A1haiiil1k ' 	
c' 

213 	} 0 	i un-'11 	 LPT, Inrinviir 
I Idi I CI Iti1(j$ Dt 	 DI 0 uvirIi a U 	U'I, C I 1urnchLIidpur 

'----- -. .30 ¶int J \'Iiyticirn 	VF3S, AiR, Murnbal 	RVV, AIR, Mtimt,I 	I 

31 	IcnrnIeh PachQII 	Lrl , Cittcrh 'i-  HPT, l3irmcr .  
32 Atiiru Kurticr Dbrth 	AII I  PurnIi 	LPT 
33 'I D 	4. (ur( 	 LPT, rJnticI 	 PT, fiQcrhbcirn 

J Jtiinvi 	 ODic, L3nU11QI C 	;LP r, ikiv 1 .  ' ' 	 I  
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To, 

Yie Director General, 
(kind attention Shri K. M. Pal E-in C) 
Prasar Bharati, 
All India RadiO, 
Akashvani Bhawan, 
Parliament Street, 
New Delhi- 100 00 1 	7 11P 

Sub :- By-pass in the promotion from SEA to AE. 
Ref :- 1/9/2001 -SIV(B)(Pt. II) Dt. 18.72001 order no. 2812001-SIV(B) 

Sir, 

I have to honour to state that the above mentioned order has been issued by your good office 
regarding promotion from "Sr. Engg. Asstt. to Assistant Engineer" on Seniority-cum-fitness. It has been 
noticed that myself is not considered in the same order, though so many junior persons got promotion as 
per existing all India seniority list/eligibility list. As per my seniority position I expected the same promotion 
injliis order. The cause of by-passing may be due to mistake or any other causes. 

In this regard it is to be informed you that in my service career. I have tried my level best to serve 
this media.J have setied so many difficult AIR, Stations like AIR, Tawang 21z  yrs, and AIR, Gangtok 2yrs 
with full sincerity. I am satisfied with the behaviour of senior and junior coileque. I have never 
been received any C/R extract, warning or any other advise from the higher official for any deviation/lapse 
in my working field. On the contrary there are so many occasions higher 'officials apprise/admire me for 
taking initiative the job which was not assigned to me. So naturally this phenomenon is very disappointing, 
frustrating and painful to me. 

"All India Seniority" list/eligibility list are being attach 	with for your rdy reference. So, it is 
my earnest request that necessary action may kindly be taken in response to my appeal and undersigned 
also may kindly be informed accordin9ly as earliest to disappear the frustrationi & mental agony. 

Thanking you, 

Dated :- 
Yours faithfully, 

/9 

(KARTICK CH. PAL) 	I 
Sr. Engineering Assistant 

All India Radio, ltanaqar 
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(TIFfl iTURUT 	PT) 
(BROAt)CASTING CORPORATION OF INDIA) 

311 M'ic1Fofl Im fii 
:DIRECTORATE GENERAL: ALL INDIA RADIO. 

31flrq 	nr , 
AKASHVA HAVAU NW DELHI 

Mo 111 2120015IV(0)) Q 	
Dntetj 23 10 2001 

Suhjet - By-pasb in the promotion from SA to AE in recpect of Stir, Katck Chand 
Pdl Senior Engineering Assistan t, AiR, flanagar. 

Reterence Sftition Director AtR Itangar s letter No ha 21 (2)/KCPpucji S (1 irf 24 O' 200lun the Subject noted abo',e 

2 	The Station Director is rc-queteu tO inform Shr Karlick Chand Pat, SEA, AIR 
tt'nor that his name was considered by the DPC for promotion from SEA to AE but h Wd I lOt fOund fit for, the prot notion  

------ 

ft4 1?) LY 
(RAM BILAS 

DEPUTY DIRECTOR OF ADMN.(E) 
: 3T13 

1 lie Sf;tioii Director, 
1A1! lodia fladto,:: 

I' 	• 
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SWAMY'S —SNJOR1TY AND PROMOTION 

II 

Consolidated Orders on Seniority 

;overnncnt of India, Department of PersotncJ and Training, 
Offic Memorandum No 22 011/7/86-Ett. (D), dated the 3rd July, 1986 

l::uructions issued from time to time laying down the principles for dc-
tcrming seniority of persons appointed to services and posts under the Cen-
tral G venije ..have been consolidated in this Offi Memorandurn. The original 

cornmunications consolidated here are reproduced (Items Ito VII) at the end of this OM.., 

Seniority ofDiret Recruits and Promotees 

2.1 !Tile relative Seniority of all direct recruits is detemijned by the order of merit in which 
they are selected for such appoiritriient on the recornmenda 

tions ol the UPSC or other Selecting authority, persons appointed as a result of 
an earlier selection being Senior to those appointed as a csult of a subsequent selectj( u. 

2.2:Where promotions are made on the basis of 
selection by a DPC, the eniQrIIy of such prolnotees shall be in the order in which 

they are reconi-mended for SUCh 
promotion by the Committee. Where promotions arc made 

on the basis of seniority, subject to the rejection of the unfit, the seniority of persons considered fit for promotion at the same time shall be the same as the 
relative seniority in the lower grade from 

which they..are promoted. Where, however, a person is considered unfit for promotion and is superseded by a junior, such-
persons shall not, if he is subsequently found suitable and pro- 

moted, take seniority in the higher grade over the junior persons who had superseded him. 

I[ 
"Provided that if a candidate belonging to the Scheduled Caste or the 

Scheduled Tribe is promoted to an irnnlcdiate ighcr post/grade against a re-
served vacancy earlier than his Senior GcneralJODC candidate who is pro-
moted later to the said immediate higher post/grade, the General/QBC 
candidate will regain his seniority over. 

 .such earlier pronoted candidate of the 
Scheduled Caste and the Scheduled Tribe in the immediate higher post/ grade." 

2.3 Where persongftcnijtcd or promoted initially on a temporary basis 
are cOuhutiicd subsequently in an order different from the order of nierit indi-
cated at the time of their appointment, seniority 2{ would be determIned by the order of merit indicated at the time of initial appointm and not 

according to 

Added v de(3 -I-,.DePLofPcr.&Trg O 	200 January, 1997 and takes cffect from 30th January, 1997. 
2. Modlflcd v/dc G.L, Dcpt of Per. & Trg,, O.M. No. 2001 I/5/9o.E 	(D), datcd the 4th Novcmbr, 1992.   

/ 

- 
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SENI0RI1 V FOR PROMOTION 

\ 2.4.1 The relative seniority of direct recruits and of promotces shall be 
determined according to the rotation of vacancies between direct recruits and 
promotees which shall be based on the quota of vacancies reserved for direct 
recruinncnt and promotion rcsctivcly in the Recruitment Rules. 

2.4.2 If adequate number of direct recruits do not become available in 
any particular year, rotation of quotas for the purpose of determining seniority 
would take place only to the extent of the available direct recruits and the pro-
motees. 

In other words, to the extent direct recruits are not available, the pro-
motees will be bunched together at the bottom of the seniority list below the 
last position up to which it is possible to determine seniority; on the basis oC 
rotation of quotas with.rcference to the actual number of direct recruits who 
become available. The unfilled direct recruitment quota vacancies would, 
however, be carried forward and added to the corresponding direct recruit-
ment vacancies of the next year (and to subsequent years where necessary) for 
taking action for direct recruitment for the total number according to the usual 
practice. Thereafter in that year, while seniority will be determined between 
direct recruits and promotces, to the extent of the numberof vacancies for di-
rect recruits and promotecs as determined according to the quota for that year, 
the additional direct recruits selected against the carried forward vac'.ncies of 
the previous year would be placed en bloc below the last promotec (or direct 
recruit as the case may be), in the seniority list based on the rotation of vacan-
cies for that year. The same principle holds good for determining seniority in 
the event of carry forward, if any, of direct recruitment or promotion quota 
vacancies (as the case may be) in the subsequent year. 

Illustration.— Where the Recruitment Rules provide 50% of the vacan-
des of a grade to be filled by promotion and the remaining 50% by direct me-
cnhitment, and assuming there are ten vacancies  in the giade arising in each of 
the years 1986 and 1987 and that two vacancies intended for direct recrpit_ 
ment remain unfilled during 1986 and they could be filled during 1987,, the 
seniority position of the promotces and direct recruits of these two years will 
be as under- 

1 
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In cases in whichabsorptions arc not strictly .in:public interest, the ab-
\ 	sorbed officers will bep1aced below all officersappointcd regularly to -the 

grade on the.date ofabsorption." 	 -.,• 

These order will not be applicable to absorptions within the Indian 
Audit and Accounts Department which are governed by orders issued by the 
C & AG from time to time.] 

S. Persons appointed on ad hoc basis to a grade without consultation with 
the UPSC under Regulation 4 of the UPSC (Exemption from Consultation) 
Regulations, 1958, are to be replaced by personsapproved for regular ap.- 
pointment by direct recruitment, promotion or. absorption, as the case may be. 
Until they are replaced, such persons, will be shown in the order of their 
ad hoc appointment and below all persons regularly appointed to the grade. 

EXPLANATORY MEMORANDUM 

General Principle 4.—The Union Public Service Commission invari-
ably indicate the order of preference at the time of selection and it will not, 
therefore, be difficult to determine the relative seniority of persons recruited 
through the Commission. In order to obviate difficulties on determining the 
relative seniority of direct recruits recruited otherwise than through the UPSC, 
the selecting authority 6hould indicate the order of merit at the time of 
selection. 

General Principle 5 (i)..—. Where promotions are made on the basis of 
selection by a Departmental Promotion Committee, the seniority of such pio-
motees shall be in the order in which they are recommended for ,  such promo-
tion by the Committee. Wherepromotions are made on the basis of seniority 
subjcct to the rejection of the unfit, the seniority of persons considered fit for 
promotion at the same time shall be the same as the relative seniority in the 
lower grade from which they are promoted. \Vhere, however, a person is con-
sidered unfit for promotion and is superseded by-a junior, such person shall 
not, if he is subsequently found suitable and promoted, take seniority in the 
higher grade over the junior person who had superseded him. 

1[ if a candidate belonging to the Scheduled Caste or the Scheduled 
Tribe is promoted to an immediac higher post/grade against a reserved va-
cancy earlier than his senior gcneralJ013C candidate who is promoted later to 
the said immediate higher post/grade, the gcncral/QBC candidate will regain 
his seniority over such earlier promoted candidate of the Scheduled Castc4i1 
the Scheduled Tribe in the immediate higher post/grade.] 

General Principle 5 (ffL—Illustratjon.__W1iere 75% ofthc vacancies 
in the grade of Head Clerks are rcservedfor promotion from the grade of Up-
per Division Clerks and 25% from the grade of Storekeepers, the eligible Up-
per Division Clerks and Storekeepers shall be arranged in separate lists 

1. Added vide G.I., Dept. of Per. & Trg., O.M. No. 2001 1/I/96-Estt.(D), dated the 30th 
January, 1997. 

/ 
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with reference to their relative seniority in those grades. The DPC will make 
NV  selection of three candidates from the list of UDCs and .one from the list of 

Storckeepers. Thereafter the selected persons from each list shall be arranged 
in a single list in a consolidated order of merit assessed by the DPC which 
will determine the seniority of the persons on promotion to higher grade. 

Clarification.— The above illustration relates to a situation where pro-
motion is made by a single DPC from more than one stream and by selection. 
This principle.cannot be applied to cases where there is a separate DPC for. 
promotion from either stream and the method of selection from either stream 
may also vary. It is clarified that in such cases the principle of rotation of va-
cancies between different streams will have to be followed and not General 
Pi-inciple 5 (ii) referred to above. For instance, if promotion to a grade is made 
50% from Grade 'A' and 50% from Grade 'B' through separate DPCs., 
vacancies in the promotion quota may be filled in the order Al, 131, A2, 132, 
A3, etc., assuming that Al, A2, A3 are the candidates included in the select 
list of Grade 'A' and 131, B2 are those included in the select list of Grade 'B'. 

[G.l,, Dcpt. of Per. & irg.. O.M. No. 20020/4/89.Esu. (D), dated the 7th February, 1990. l 

General Principle 6.— A rOster should be maintained based on the res-
ervation for direct recruitment and promotion in the Recruitment Rules. 
Where the reservation for each method is 50%, the roster will run as fol-
lows:— (1) Promotion, (2) Direct Recruitment, (3) Promotion, (4) Direct Re-
cniitment and so on. Appointments should be made in accordance with this 
roster and seniority determined accordingly. 

Illustration.— \Vhcre 75% of the vacancies are reserved for promotion 
and 25% for direct recruitment, each direct recruit shall be ranked in seniority 
below 3 prornotecs. Where the quotas are 50% each, every direct recruit shall 
be ranked below a promotee. If for any reason, a direct recruit or a promtee 
ceases to hold the appointment in the grade, the seniority list shall not be rear-
ranged merely for the purpose of ensuring the proportion referred to above. 

General Principle 7 (1).— The Principle laid down in Para. 7 (1) will not 
present any difliculty where recruitment by absorption is made singly and at 
intervals but it will be found wanting in cases where two or more persons are 
selected from different sources on the same occasion and the selection is 
spread over a number of days. It will, therefore, be necessary for the authori-
ties responsible for approving appointments by absorption to indicate the inter se 
order of merit of the selected person in such cases. 

General Principle 8.—While the seniority of persons appointed on an 
ad hoc basis will be determined as indicated in Para. 8 of this Annexure, the 
seniority list should clearly show that a person is not eligible for promotion or 
confirmation. 

I 
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42.4 The.'ACR. folder should be chcckedtorverify whether the ACRs 
for the individual years arc available. For this purpose, the pro forrna enclos-
ed (Annexure-IV) should be filled in and sent to UPSC. If the ACR for a 
particular year.is not available and for validijustijjable reasons, it cannot be 
made available,á certificate should be recorded to that effect and placed in he 
ACR folder. 

t{ While sending DPC proposals to the Union Public Service Cornxnis-
sion, all MinistiiesfDepanments should attach a statement showing the penal-
ties imposed on the officers within the zone of consideration during a period 
of ten years :preccding the year of DPC. Ministries/Departments are also re-
quested to ensure that copies of orders imposing the penalties and decisions 
takenon appeals, if any, are kept in the respective CR dossiers, as required 
under the extant insti-uctions } 

4.2.5 Furnishing of integrity cerqfIca:e.__ The integrity certificate on the 
lines indicated below should be furnished to the DPCs constituted to consider 
cases for promotion or confirmation- 

"The records of service of the following officers who are to be consider- 
ed for promotionJconflnnat ion in the grade have been carefully scrutiniz- 
ed and it is certified that there is no doubt about their integrity." 

If there are names of persons, in the list of eligible candidates, whose intcgrisy is suspect or has been held in doubt at one stage or other, this fact should also 
be specifically recorded by the Ministry/Department/Office concerned and 
brought to the notice of the DPC. 

4.2.6 Where the UPSC is associated with the DPC, the certificate will be 
recorded by an officer not below the rank of.a Deputy Secretary to the Gov -
eniment. Where UPSC is not associated, the officer-in-charge of the Ad-
ministration Section in the Ministry/Department/Office concerned who 
processes and submits names and particulars of eligible officers to the DPC 
should himself record the certificate. 

4.2.7 It should be ensured that the information furnished to the 
UPSC/DPC is factually correct and complete in all respects. Cases where in- 
correct information has been furnished should be investigated and suitable 
action taken against the person responsible for it. 

Consideration of officers on deputation 

4.3.1 The names of the officers who are on deputation, either on their 
own volition or in public interest (including foreign Set-Vice), should also be 
included in the list submitted to the DPC for consideration for promotion in 
case they come within field of choice for promotion and fulfil the prescribed 
eligibility conditions. Similarly, the names of the officers on deputation 
should also be included in the list of names to be considered by the DPC for 
confirmation, in case they are eligible for confirmation and come within the 
range of seniority. 

I. G.1., DepL of Per. & Trg., O.M. No. 2201 1/5/86-Ett. (D), dated. the 27th March, 1990. 

/ 
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43,2 Very often a certain number of years of Service in the lower grade is prescribj as a condition for becoming eligible for consideration for porno. tion to a higher post/grade. In such cases, the period of service rendered by an officer Ondepi.ltatioriiforcign service, should be treated as conparable service 
in his parent Department for purposes of promotion as well as Confizmation. 
This is subject to the condition that the deputationiforeign service, is with 
the approval of the competent authority and it is certifiedby the competent 
authority that but for deputation/foreign service, the officer would have con-
tinued to hold the relevant post in his parent department. Such a certificate 
would not be necessary if he was holding the departmental post in a substan-
tive capacity. 

Consideration of officers on Study Leave 

4.4 An officer proceeding on study leave should be tretcd on the same 
basis as an officer proceeding on deputation, if the study leave was duly sanc-
tioned by the:competent authority and the competent authority certified that 
he would have continued to officiate but for his proceeding on study leave. 
Such a certificate would not be flccesary if he was holding the said depart-
mental post substantively. These instructions would also apply in the cases of 
Government servants who are granted special leave for training abroad under 
the various training schemes. 

Consideration of Direct Recruits 

4.5 It may happen that a Government servant who is recomn -iended for 
appointment to a post as a directrecruit may also be among those eligible for 
consideration for promotion to the same posi An officer does not lose his 
right of consideration for such promotion merely because he has been recom-
mended for appointment against the direct recruitment quota. ilierefore, such 
officers, if they arc within the field of eligibility, should be included in the 
list of officers for consideration by the DPC, excepting where an offler 
was holding the lower post in a temporary capacity and has been appointed 
to the higher post as a direct recruit before the date of the meeting of the DPC. 
Reservation for SC/S1's 

4.6 Instructions have been issued from time to time by the Department of 
Personnel and Training regarding reservations and concessions to SCs and 
STs in the matter of promotions and confirmations. These instructions should 
be duly taken into account by the'appointing authorities while formulating 
proposals for for consideration of the DPC. 

PART - IV 
PROCEDURJ TOBE OBSERVED 

unless specWcally provided in the Rules. 
should decide its own method and nrocedure 

the suitability of the candidates, 
v&cw snow 	c held unless it has been soecifica!lv rirnA,,1 

5. No personal inheri'jeiv 
Each Departmental Committee 
for objective assessment of 

- u----------j i-'' .J 7 

' No inter-
for in the 

7 
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ReamitcricntluesforAhe 	 /scrvicr~ -Whenn-er promoti-onstam  otioto be made by the; method.rof Seleo 	eniority" and.'.4 selection by Merit" by DPC and the Administ -athe'Mjj1) desires that an inten-jew shàuld form part of thc . se1etion.ipro 	necessary provision should be made in the Recruitment Rules. 
SelectjonMethod 

6.1.1 1 Where ;prorn'otions are to be made by iSe1ectoncum..Sjy4. ivl," and "Selection; by..:Meiit' method.•as prescribed in The. Recruitment Rules, the DPC zhall,.for. the; purpose.of determining the number of officers who will be considered from out of those eligible .offlctrs in the.' feeder 
grade(s), restrict the field of choice as under with refereñcè to the number of clear regular vacancies propdsed to be filled in the year: 

No. of vacancies 	
No. of officers to be considered 

I •.. 	
... 	5 

2 	 ... 	
... 	8 

3 	 ... 	
... 	10 

4 	 .... 	
... 

 

10 + twice the number of vacancies 
in excess of three vacancies 

(See statement below) 
STATEMENT 

Vacancies 	Zone of 	
''acancj 	Znc Of 	

cies 	Zone of - consideration 	 cs 	 Vacan consideration consideration 1 	5 
2 

10 	24. 	19 	42 8 
3 	10 	.12 

ii 	26 	20 	44 
28 

4 	12 

	

30. 	64 
13 	30 	•40 	84 5 	14 

6 
14 	32 	50 	104 16 

7 	18 
15 	34 	60 	; 	 124 

8 	20 
16 	36 	70 	144 
17 

9 	22 
38 	80 	164 

18 40 	90 	184. 
100 	204 
(x) 	2x(x)-4-4 

The existing provision relating to CXtCIISIOn of the field of choicc to five times the number of vacancies in [Para. 6.3.2 (z)J. The intention 
respect of SC/ST will, however, continue 

is to have an extended zone of five times the number of vacancies in all cases where adequate number 	Sc/ST of 	candidates 
I. G.L. Dept. of Nr. & Trg., O.M. 

/ 	and 22nd April, 1992. No. 2201 l/I/9Es 	(D), dated the 12th Ocbcr, 1990 
7IcJt' 	

/ 

r. 
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arc not available in the normal zone of a smallcr sizc.For a, single vacancy, thre is.no  intention to extend the zone. The normal zone and the extended 
zone for vacancies will accordingly be as follows:- 

No. of vacncjcs .. 	Normal 	Zone 	Zone for 	ideration for SUSI 
1. 	 5 
2 	 8 
3 	 10 
4 	 12 

5 and above 	Twice the number of 
vacancies + 

A' 	i:. 	.,.:. 
iCuide1jzies for.. DPCs 

6.1.2 At present DPCs enjoy full discretion to devise their own methods 
and procedures for objective assessment of the suitability of candidates who 
arc to be considered by them. In order to ensure greater selectivity in matters 
of promotions and for having unifonn procedures for assessment by DPCs, 
fresh guidelines are being prescribed. The matter has been examined and the 
following broad guidelines are laid down to regulate the assessment of suit-
ability of candidates by DPCs. 

6.1.3 While merit has to be recognized and rewarded, advancement in an 
officer's career should not be regarded as a matter of course, but should be 
earned by dint of hard work, good conduct and result-oriented performance as 
reflected in the annual confidential reports and based on strict and rigorous Selection process. 

: 6.1.4 Government also desires to clear the miscohccption about "Aver-
age" performance. \Vhile "Average" may no(be taken as adverse remark in 
respect of an officer, at the same time, it cannot be regarded as complimfflary 
to the officer, as "Average" performance should be regarded as routine and 
undistinguished It is only performance that is above average and performance that is really noteworthy which should entitle an officer to recognition and suitable rewards in the matter of promotion. 

Evaluation of Confidemitial Reports 

6.2.1 Confidential Rolls are the basic inputs on the basis of which assess- 
ment is to be made by each DPC. The evaluation of CRs should be fair, just and non-discriniinatoy. Hence- 

The DPC should consider CRs for equal number of years in 
respect of all officers considered for prOmotion subject to (c) below. 

The DPC should assess the suitability of the officers for promotion 
on the basis of their service record and wtk •'.waIM cu ai ieicrcnce to 

SP—i 4J 
JQ 

10 
15 
20 

5 times the number of 
fracancies 
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thc CR.5:for:S p eceding  years Iiowcvcr, in cases where the re-
quircd.qual lying service ismore than5 yearS; the DPC shouldsee 
the record with particular reference to the CRs for the years equal 
to therequrcd.qjjf g  servjc (If more than one CR has been 
written for a particular year, all the CRs for the relevant year shall 
be considered together as the CR for one year.) 

If two alternative eligibility conditions are prescribed and the officers satisfying these Conditions.e considered simultaneously instead of under a thiling which";clause, the DPC may consider the service record of all 
officers with particular rcfercnccjto the ACRs (including ACRS in respect of 
service in the lower grade, if necessary) for the lesser number of years as 
bet\veen the two alternative periods of eligibility service or five years, which-
ever is longer. To cite an instance, if for promotion to a post in the scale of 
2
Rs, 5,900-6,700, it is prescribed in the Recruitment Rules that officers with 8 

years' service in the scale of 2 
Rs. 3,700-5,000 or those with 17 years service 

in Group 'A' including four years service in the scale of 2Rs. 3,700-5,000 
are eligible, the DPC may consider the service record of all officers with par- ticular reference to the ACRs for 8 years (including Annual Confidential Report for Service in the lower grade, if necessary)] 

Where one or more CRs have not been written for any reason dur-
ing the relevant period, the DPC should consider the CRs of the 
years prcceding the period in question and if inany case even these 
are not available, the DPC should take the CRs of the lower grade 
into account to complete the number of CRs required to be consi- 
dered as per (b) above. If this is also notpossible, all the available 
CRs should be taken into account. 

Where an officer is officiating in the next higher grade and has 
earned CRs in that grade, his CR3 in that grade may be considered 
by the DPC in order to assess his work, conduct and performance, 
but no extra weightage may be given merely on the ground that lie 
has been officiating in the higher grade. 

The DPC slould not be guided merely by the overall grading, if 
any, that may be recorded in the CRs but should make its own as-
sessment on the basis of the entries in the CRs, because it has been 
noticed that sometimes the overall gradIng in a CR may be incon-
sistent with the grading under various parametcrs.or attributes. 

W If the Reiewing Authority or the Accepting Authority, as the case 
may be, has overruled the Reporting Officer or the Reviewing 
Authority, as the case may be, the remarks of the latter authority 
should be taken as the final remarks for the purposes of assessment, 
provided it is apparent from the relevant entries that the higher 

I. G.E., Dept. of Per. & Trg., O.M. No. 2201 l/5/86-rti (D), dated the 20th June, 1989 and Corrigcndum, dated the 13th July, 1989. 

2. IV Pay Commission Pay Scale. 

/ 
/ 
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authority has come to a different asscssmentconsciously after due 
application of mind. If the remarks of the Reporting Officer, 
Reviewing Authority and Accepting Authority are complementary 
to each other and one does not have the effect of overruling the 
other, then the remarks should be read together and the final assess-
ment made by the DPC. 

6.2.2 Grading of officers.—. In case of each officer, an overall grading 
should be given. The grading shall be one among (i) Outstanding, (ii) Very 
Good, (iii) Good, (iv) Average; (v) Unfit excepting.cases covered under Para. 
6.3.1 (iii).' . 

6.2.3 Before making the overall grading afIer considering the CRs for the 
relevant years, the DPC should take into account whether the officer has been 
awarded any major or minor penalty or whether any displeasure of any supe-
rior officer or authority has been conveyed to him as reflected in the ACRs. 
The DPC should also have regard to the remarks against the column oil integ-
rity. 

6.3.1 Principles to be obsen'cd and preparation of panel.—. The list of 
candidates considered by the DPC and the overall grading assigned to each 
candidate, would form the basis for preparation of the panel for promotion by 
the DPC. The following principles should be observed in the preparation of 
the panel:- 

'SELECI1ONUM..SENIORITY 'AND SELECTION BY MERIT 

Having regard to the levels of the posts to which promotions are to 
be made, the nature and importance of duties attached to the posts, 
a benchmark grade would be determined for 2 each category: of posts. 

For all Group 'C', Group 'B' and Group 'A' posts (up to and ex- 
cluding (lie level of 1 Rs. 3,700-5,000), the benchmark would be 
'Good' and will be filled by the method of Selection-curn-Seniority 
as indicated in sub-para. (iii). 

In respect of posts which are in the level of 1 Rs. 3,700-5,000 and 
above, the benchmark grade should be 'Very Good' and will be 
filled by the method of Selection by Merit as indicated in sub-
para. (iv). 

a(iii 
Each Departrnena1' PromotiOn Committee while considering the 
suitability of officers for promotion to posts for which the bench-
mark has been determined as'Good' would grade the officers as 
'Good', 'Average' and 'Unfit' only. Only those officers who obtain 
the grading of 'Good' will be included in the panel in the order 

I. IV Pay Commission Pay Scale. 
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theireniorjty;jn. thJowe ;'grade, subject.01availabj1jty of ''t3iCSj 	
. 

(iv)Notwithstanding:the 'provisidns mentioned above, in the case of 
promotions 'made for mduction to Group 'A' posts/services from 
lower groups, while the bchmark would continue, to be 'Good', 
the DPC shall grade the officers as 'Outstanding', 'Very Good', 
'Good', 'Average' and 'Unfit' as the case nay be, and the officers 
will be arranged according to the grading obtained, placing the 
'Outstanding' officers on top followed by those graded as 'Very 

..4Good' and• so on in the select panel up to the number of vacancies, 
with the officers having the same grading maintaining their inter Se seniority in the feeder grade. 

',t',I ..i.. 	
. 	 '••I,. 	

. Atogs' NOTE .—.No need to scrutinizeACp of all eligible candi-
'dates coyeredlythezone of consideration after the DPC has assessed theeni- 
plo'eesr 'equa; to..the number bf vacancies, as, '.'Good',.__.See O.M., dated 6-1 1-1998 (S4No..4). 

SELECTION BY MERIT 

In respect of services/posts for which the benchmark has been de-
terrnincd to be 'Very Good', each DPC would grade the officers as 
'Outstanding', 'Very Good', 'Good', 'Average' and 'Unfit' as the 
case may be. However, only those oflicers who are graded as 'Very 'Good' XXXXX and above will be included in the select panel, by 
placing the officers graded as 'Outstanding' on top followed by 
those graded as 'Very Good', subject to availability of vacancies, 
with the officers with the same grading maintaining their inter se seniority in the feeder grade. 

Appointments from the panel shall be made in the order of names 
appearing in the panel for promotion. 

Where sufficient number of officers with the required benchmark 
grade are not available within the zone of consideration, officers 
with the required benchmark will be placed on the panel and for the 
unfilled vacancies the appointing authority should hold a fresh 
DPC by considering the required number of officers beyond the 
original zone of consideration 

6.3.2 In the case ofSC'/SToJJIcers..(j) In promotions by "Selection-
cum-Seniority" and "Selection by Merit" to posts/services within Group 'A' 
which carry an ultimate salary of 1[ Rs. 5,700 p.m. or less, in the IV PC pay 
scale], the SCs/STs officers who are senior enough in the zone of considera- 
tion for promotion so as to be within the number of vacancies for which the 
select list has to be drawn up, would be included. 

(ii) In promotion by "Sclection-cum..Scniority" and "Selection by 
Merit" to posts/services in Group 'B' within Group 'B' and from Group 'B' 

I. GA., Dept. of Per. & Trg., Corrigendum No. 2201 I/5/86-Ett. (D), dated the 17th Octohcr, 1990. 
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to the lowest rung in Group 'A', scicction against vacancies reserved for SCs 
and STs will be made only from those SCs/STs officers, who are within normal zone of considerat ion. Where adequate number of SCs/STs candidates are not available within the nornial field of chcice, it may be extended to five 
times the number of vacancies and the SCs/STs candidates coining within the 
extended field of choice should also be considered against the vacancies 
reserved for them. 

(iii) 
As regards promotions made by "Sckction-curn*Seniorjty" and 

"Selection by Merit" in Group 'C' and Group 'D' posts/services, Select Lists 
of SCS/STS officers should be drawn up separately in addition to theeneral 
select:list, to fill up the reserved vacancies. SCs/STs offic 	

g 
ers who are within 

the normal zone of consideration, shoujd be considered for promotion along 
with and adjudged on the same basis as others and thOse SCs and STs 
amongst them, who are selected on that basi may be included in the general Select List. 

AUTUORS' NOTE.— All provisions proyiding for lower qualifying 
marks for Scheduled Caste/Scheduled Tribe candidates in- departmental 

examinations for promotion have been withdrawn. 
Similarly, instruc(iois providing for consideration of SC/ST candidates 
without reference to 

merit and the prescribed "benchmark" have also been rescinded i'ide O,M, No, 36012/23/96.Estt (Resj, dated the 22nd July, 1997. 

Preparation of Year-wise panels by DPC where they have not met for a number Of years 

6.4.1 Where for reasons beyond control, the DPC could not be held in a 
year(s), even though the vacancies arose during that year (or years), the first 
DPC that meets thereafter should follow the following procedures:- 

(I) Dctermire the actual number of regular vacancies that arose in each 
of the previous year(s) immediately preceding and the actual num- 
ber of regular vacancies proposed to be filed in the current year 
Separately. 

Consider in respect of each of the years those officers only who 
would be within the field of choje with reference to the vacancies of each year s,tarting with the earliest year onwards. 
Prej 	

'Select List' by placing the select list of the earlier year 
above the one for the next year and so on. 

Procedure to be followed by the Departmental rromotjon Commit-
tees in regard to retired einployecs......... *** 

2. Doubts have been expressed in this regard as to the consideration of 
employees who have since retired but would also have been considered for 
promotion,. if the DPC(s) for the relevant year(s) had been held in time. 

I 
ly 
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of i 978, hetdatestvájjab1 e  records of service of the Dec 	 officers either up to bcr1977,j)r The'.period eiding Marth,'1978,   as the case may be, • Iiould bà.takcu inac ountj not 'the subsequent ones.Howcvex, if on the 
date of the.meetfng of the DPC, Lfepartental proceedings are in progress and under the existink instructions scaled cover procedure is to be followed, such 
procedure should be observed even if departmenta' proceedings were not in 
existence in the year to which the vacancy related. The officer's name should be kept in the sealed coVer till the proceedings are finalized. 

6.4.4 Promotions only prospective_ While promotions will be made in 
the order of the consoljthted select list, such promotions will have only pro-
spective effect even in cases where the vacancies relate to a.rlier year(s). 1•' 
 Non_Select ion Method'c.;.  

 — 

Where the promotions are to be made on 'non-selection' basis accord-
ing to Recruitment Rules, the DPC need not make a cothpaative assessment 
of the records, of officers and it should categorize the officers as 'fit' or 'not yet fit' 

for promotion on the basis of assessment of their record of service. 
\Vhile considering ati officer 'fit', guidelines in Para. 6.1.4 should be borne in 
mind. The officers categorized as 'fit' should be placed in the panel in the or -der of their Seniority in the grade from which promotions are to be made. 
Confirmation 

In the case of confirmation, the DPC should not determine the relative 
merit of officers but it should assess the officers as 'fit' or 'not yet fit' for con-firmation in their turn on the basis of their perforrnace in the post as assessed with reference to theirrecord of set -vice. 
Probation 

in the case of probation, the DPC should not determine the relative 
grading of officers but only decide whether they should be declared to have 
completed the probation satisfactorily. If the performance of any probationer 
is not saisfactozy, the DPC may advise whether the period of probation 
should be extended or whether he should be discharged from service. 
Efficiency Bar 

* * ** 

Procedure to be f0lld by DPC In respect of Government servants under cloud 
1[ 

11.1 At the time of consideration of the cases of Govemnient servants 
for promotion, details of Government servants in the Consideration zone for 
promotion falling under the following categories should be specifically 
brought to the notice of the Departmental Promotion Cornmittee:_.... 

(1) Government servants under suspens ion 

I. 0.1., Dcpt. of Per. & Trg., O.M. No. 2201 l/4/9I-tt. 
(A), dated the 14th September, 1992 - Paras. 2.2.1 and 2.2. /4 
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(ii) Government servants in respect of whom a charge-sheet has been 
issued and the disciplinary proc&dings are pending; and 

Government servants in respect of whom prosecution for a criminal 
charge is pending. 

11.2 Sealed cover Procedure,— The DPC shall assess the suitability of 
the Government servants corning within the purview of the circumstances 
mentioned above along with other eligible candidate without taking into con-
sideration the disciplinary case/criminal prosecution pending. The assessment 
of the DPC, including "Unfit for Promotion", and the grading awarded by it 
will be kept in a sealed cover. The cover will be superscribed "Findings re-
garding suitability for promotion to the grade/post of.......................in respect of 
Shri............. (name of the Govern ment servant). Not to be opened till the termi-
nation of the disciplinary case/criminal prosecution against Shri. .......................... 
The proeedi•ngs of the DPC need only contain the note "The findings are 
contained in the attached- scaled cover". The authority competent to fill the 
vacanc.y should be separately advised to fill the vacancy in (he higher grade 
only in an officiating capacity whcn the findings of the DPC in respect of the 
suitability of a Government servant for his promotion are kept in a scaled 
cover. 

11.3 Procedure by subsequent DPCs.— The same procedure outlined in 
Para. 11.2 above will be followed by the subsequent Departmental Promotion 
Cotnmiuecs convened till the disciplinary case/criminal prosecution against 
the Government servant concerned is concluded.) 

In case of ad/zoc promotion also 

It has been dccidcd that the "Scaled Cover Procedure" prescribed in the 
Department of Personnel and Training, O.M. No. 2201 1/4/9 1/Esit. (A), dated 
14-9-1992 rckrrcd to above may be fiullowcd at the time of consideration for 
ad hoc promotion also in the case of Government servants- 

who are under suspension; 

in respect of whom a charge-sheet has been issued and the discipli-
nary proceedings are pending; and 

in respect of whom prosecution for a criminal charge is pending. 

Ministries/Departments are requested to bring the aforesaid instructions 
to the notice of all concerned and to take action accordingly. 

[G.I., Dept. of Per. & Trg., O.M. No. 28036/2J98-Estt. (D), dated (he 23rd Fhruary, 
1999.] 

Adverse remarks in a CR 
I  [ 1 2. 1 Whcrc the 1)cpart men ;i I l'romot ion Comm it icc find ii tat ii ic ad-

verse remarks in the Confidential Report of an officer have not been cornmu-
nicated to him but the adverse remarks arc of sufficient gra'ity to influence 
their assessment of the officer concerned, then the Comujitice shall defer 

0.!., Dept. of Per. & Trg., O.M. No. 2201 I!3/88-Estt. (D), datcd the I ith May, 1990. 
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nnsidcratjoii of  the case of the Officer, provided these rcmaxks have been re-

corded in anyof CRs pertaining to three immediately preceding 'years prior to the year.in which the DPC is held and direct the cadre Controlling auihority Concerned to coI1nnu!jcate the adverse remarks to Ilic OUiccr poll-cci tied s that Ito lilay have an 0pt ) Oftuility IC) lliake a representatioti against 
the same. Where the Unconhlnunicated adverse remarks pertain to a period ear-lier than the 

above or where the remarks are not considered of sufficient grav-
ity to influence the assessment of the Officerconce -ned, the DPC may proceed with the consideration of the case but may ignore the remarks while making the assessment 

'l2 	After a decision is taken by th e competent - authority on the pre-Scotation made by the Goverment servant or in thevent of the Government servant not making any such representations after the period therefor has ex-
pired, the DPC shall assess the suitability of the Government sernnt on (he 
basis of the cntries now contail)ed in the CR. Whik considering the deferred case as above, ifthe 

DPC find the officer lit for promotion, the procedure pre-
scribed in paragraphs 18.4.2 and 18.4.3 shall be followed. 

12.3 In a case where a decision on the representation of an officcr against acl cisc remarks has not been Iakcn or the tIme allowed for submission of rep-
rcscn(atjoii is not over, the I)PC may in their discrctjon defer 

the considera-tion of case until a decision on representation 

12.4 In both the cases referred to in Paragraphs 12.1 and 12.3 above, 
whcr the Consideration of a case is dcfcrrcd on nccou' of advrsc remarks 
comained in the Confidential Rcpor, the concerned authority should intimate the result of the representation of the officer against the adverse remarks 
within a period of three months from the date of submissi 
se 	 on of t said repre- ntation, ilany.J 	 he 

13. Pun is/ullent no bar in ass essing s1üabiliryforp,.on:o,j0   
cer "hose increments have been withheld or who has been 	

An offi- 
reduced to a lower stage in the time-scale, cannot be considered on that account to be ineligible 

for promotion to the higher grade as the specific penalty of withholding pro-
motion has not been imposed on him. The suitability of the officer for promo-
tion should be assessed by the DPC as and whcii oCCaSiOnS arise for such 
asscssthient In assessing the suitability, the DPC will take into acount the cir-
cumstances leading to the imposition of the penalty and decide whether in the 
light of the general Service record of theofficer and the fact of the imposition 
of the penalty he should be considered suitable for promotion. However, even 
where the DPC considers that despite the penalty the officer is suitable for 
promotion, the officer should not be actually promoted during the currency of the penalty. 

	

l[ Clwc1t o ,, 	It has nOW bCefl dccjded in consultation witil the 
Department of Personnel and Training that a Government servant, who is 

I C. & A.G. of india, New 
3001 August, 1990. 

I' 	.:.. 

Delhi, Circular No. NGE/38/199b (497-N. 2/39-90), dated the 

4. 

r 

4 
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found fit for promotion by the DPC held after the imposition of the penalty, 
need not beconsideredagaiii for promotion by thc. subsequent DPCs merely 
because he.cou1d not be promoted during the life of panel due to-cunency of 
the penalty. After the expiry of period of penalty, the official concerned will 
be promoted from the same panel in which he was originally empanelled. On 
his promotion,his pay and seniority in the higher post will be fixed according 
to his position in the panel from which he is promoted. But the. monetary 
benefit in the higher post will be admissibility only from the date of actual 
promotion. 

As an illustration, an officer is undergoing a penalty of vithholding of 
next incrementfor two years whichwill expire ón30-6-1992. The DPC which 
meets after the imposition of the above penalty for considering promotions 
during the panel year1990 finds him fit. for promotion in spite of the penalty 
and places him at position No. 2 in the, panel for 1990. As the officer is under-
going penalty up to 30-6-1992, he can be promoted only thereafter. But on his 
promotion his pay and seniority in the higher post will be fixed according to 
his position in the panel for 1990 from which he stands promoted.] 

14. Recording of integrity certflcate.— The DPC should record in their 
minutes a certificate that the Department/Ministry/Office concerned has ren-
dered the requisite integrity certificate in respect of those recommended by 
the DPC for promotionJconfjrmat ion 

Validity of the proceedings of DPCs when one member is absent 
15.1le proceedings of the Peparrnetal Promotion Committee shall be 

legally valid and can be acted upon notwithstanding the absènceof any of its 
members other thanthe Chairman, provided that the member Was duly invited 
but he absented himself for one reason or the other and there was no deliber-
ate attempt to exclude him from the deliberation of the DPC and provided 
further that the majority of the members constituting the Departmental Pro-
motion Committee are present in the meeting. 

PART–V 

PROCESSING AND IMPLEMENTATION OF THE 
RECOMMENDATIONS OF THE COMMITTEE 

Processing of recomniendatiotis of DPC 

16.1 The recommendatjop of the DPC are advisory in nature and should 
be duly approved by the appointing authority. Before the recommendations 
are so approved, the appointing authority shall consult all concerned as indi- 
cated below, without undue delay. 

Consultation with UPSC 

16.2 The recommendations of the DPC, whether it included a Member of 
the UPSC or not should be referred to the Commission for approval, if- 
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• 	 Governthent sexvanthis case should be placed before the nextDPC held in 
the normal courséafter the expiry of the Iwo years 'peiiod to decide whether 

• the officerjs'suitah1e for promotion on ad hoc basis. Where the Government servant is considtred for ad h promotion, the DPC should make its assess-
ment on the basis of the totality of the individual's record of service without 
taking into account the pending disciplinary case/criminal prosecution against 
him. 

17.8.3 After a decision is taken to promote a Government servant on an 
ad hoc basis, an order of promotion may be issuedmaking it clear in the order 
itself that-4. .. 	 ••• 	

:, 

(0 the promotion is being made on purely ad hoc basis and the ad hoc 
promotion will not confer any right for regular promotion; and 

(ii) the promotion shall be "until further orders". It should also be in-
dicated in the orders that the Governrr,ent reserve the right to can-
cel at any time the ad hoc promotion and revert the Government 
servant to the post from which he was promoted. 

17.8.4 If the Government servant concerned is acquitted in the criminal 
prosecution on the merits of the case or is fully exonerated in the departmental 
proceedings, the ad hoc promotion already made may be confirmed and the 
promotion treated as a regular one from the date of the ad hoc promotion with 
all attendant benefits; In case the Government servant could have normally 
got his regular promotion from a date prior to the date of this ad hoc promo-
tion with reference to his placement in the DPC proceedings kept in the sealed 
cover(s) and the actual date of promotion of the person ranked immediately 
junior to him by the same DPC, he would also be allowed his due seniority 
and benefit of notional promotion as envisaged in Para. 17.6.1 above. 

17.8.5 If the Government servant is not acquitted on merits in the crimi-
nal prosecution but purely on technical grounds and Government either pro-
poses to take up the matter to a higher Court or to proceed against him 
departmentally or if the Government servant is not fully exonerated in the de-
partmental proceedings, the ad hoc promotion granted to him should be 
brought to an end.] 

Sealed covrprocedurc applicable to officers comIng under cloud after DPC meeting 

17.9. A Government servant, who is recommended for promotion by the 
Departmental Promotion Committee but in whose case any of the circumstances 
mentioned in Para. 11.1 above arises after the recommendations of the DPC 
are received but before he is actually promoted, will be considered as if his 
case had been placed in a sealed cover by the DPC. He shall not be promoted 
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until he is completely exonerated of the charges against him and the provi-
S ions contained in this part vill be applicable in his case also. 

=Date from- whichpromoljons are to be treated as regular 

17.10 The general principle is that promotion of officers included in the 
panel would be regular from the date of validity of the panel or the date of 
their actual promotion, whichever is later. 

17.11 In cases where the recommendations for proznàtlon are made by 
the DPC presided over by a Member of the UPSC and such recommendations 
do not require to be approved by the Commission, the date of Commission's 
letter forwarding fair copies of the minutes duly signed by the Chairman of 
the DPC or the date of the actual promotion of the officers whichever is later, 
should be reckoned as the date of regular promotion of the officer. In cases 
where the Cornmiss ion's approval is also required the date of UPSC's letter 
communicating its approval or the date of actual promotion of the officer, 
whichever is later, will be the relevant date. InalI other cases the date on 
which promotion will be effective will be the date on which the officer was 
actually promoted or the date of the meeting of the DPC, whichever is 
later. Where the meeting of the DPC extends over more than one day the 
last date on which the DPC met shall be recorded as the date of meeting of the DPC. 

Appointments to posts faIling within the purview of ACC can, however, 
be treated as regular only from the date of approval of ACC or actual promo-
tion, whichever is later, except in particular cases where the ACC approves 

th appointments fro some other date. 

I f Relief of official on promotjo,z._ After careful consideration of the 
demand that a time-limit may be prescribed within which an official musf be 
relieved of his duties from lower post on his promotion to higher post, and 
having regard to the relevant factors, it is directed that Government servants 
ordered for promotion should be relieved immediately on receipt of the rele-
vant orders of promotion. In exceptional circumstances where the retention of 
the official in the lower post is felt absolutely necessary in exigencies of serv-
ices, the fact may be brought to the notice of the controlling officers and or-
ders sought forrctcntjon for a specific period ranging from 1-3 months 
depending on the merits of each case. While doing so it should specifically be 
brought to the notice of the controlling officer that the delay in relieving the 
officer will cause him pecuniary loss so that the retention may be avoided as 
far as possible. } 

The matter has been raised again by the Staff Side in the National 
Council (JCM) and it has been decided to reiterate these instructions. It has 

1. 
0.!., Dept. of Per. & Trg., O.M. No. I/90-E. (Pay-I), dated the 9th September, 1992 

( 

'J 	and 2th March, 1995. 

(J1J 
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also. However,; it isdirected that in•The case ofover-reporting of vacancies, a 
review DPCznay.be held àn1yif the change in the number of vacancies would 
result i 	clusoofanypercjjn(s) empanelied .by the original DPC, on - - 	account-of over..reporting of vacancies which led.tà inflated zone of consid- 
eration. As such,' po review DPC need be convened where it may prove to be 
an infructuous exercise. 

I G.I., Dept. of Per. & Trg., O.M. No. 22013/1/97-Estt. (0), dated the 13th April, 1998.] 

AUTHORS' NOTE—Non-reporting of vacancies due to error or omission 
- See Para; 6.4.2 (ii). 

Scope and procedure 

18.2 A :'Review  DPC should consider-only those persons who were eli-
gible as on the date of meeting of original DPC. That is, persons who became 
eligible on a subsequent date should not be considered. Such cases will, of 
course, come up for consideration by a subsequent regular DPC. Further, the 
review DPC should restrict its scrutiny to the CRs for the period relevant to 
the first DPC.' The CRs written for subsequent periods should not be consid-
ered. If any adverse remarks relating to the relevant period were toned down 
or expunged, the modified CRs should be considered as if the original adverse 
remarks did not exist at all. 

18.3 A Review DPC is required to consider the case again only with ref-
erence to the technical or factual mistakes that took place earlier and it should 
neither change the grading of an officer withouf any,. valid reason (which 
should be recordednor change the zoneofconsiderat-ion nor take into ac- 
count any increase in the number of vacancies, which might have occurred 
subsequently. 

Cases where adverse remarks have been expunged or toned down 

18.4.1 In cases where the adverse remarks were toned do',vn or expunged 
subsequent to consideration by the DPC, the procedure set out herein may be 
followed. The appointing authority should scrutinize the case with a view to 
decide whether or not a review by the DPC is justified, taking into account the 
nature of the adverse remarks toned down or expunged. In cases where the 
UPSC have been associated with 'the DPC, approval of the Commission 
would be necessary for a review of the case by the DPC. 

18.4.2 While considering a deferred case, or review of thecase of a 
superseded officer, if the DPC finds the officer fit for' promotion/confirma-
tion, it would place him at the appropriate place in the 'relevant select list/list 
of officers considered fit for confirmation or promotion after taking into ac- 
count the toned down remarks or expunged remarks and his promotion and 
confirmation will be regulated in the manner indicated below. 
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1S'4 3If the officers placed junior tothe officer concuned have been 
promoted, he should be promoted immediately: and if thereis no vacancy, the juniormost person officiating in the higher grade should be reverted to accom-
modate him. On promotion, his pay should be fixed underER27atthe stage 
it would have reached, had he been promoted from the date the officer mime-
diately below him was promoted but no arrears would be admissible. The 
seniority of the officer would be determined in the order in which his name, 
on review, has been placed in the select list by DPC. If in any such case a 
minimum period of qualifying service is prescribed for promotion to higher 
grade, the period from which an officer placed below the officer concerned in 
the select list was promoted to the higher grade,. should be reckoned towards 
the qualifying period of service for thepurpose of determining his eligibility 
for promotion to the next higher grade. 	1 

18.4.4 In. the case of confintjon, if the officer concerned is recom-
mended for Confirmation on the basis of review by the DPC, he should be 
confirmed and the seniority already allotted to him on the basis of review 
should not be disturbed by the delay in confirmation. 

2 

GL, Dept. of Per. & Trg., O.M. No. 22011/9/98-Estt. (D), 
dated the 8th September, 1998 read with O.M. of even number, dated the 	/ 13th October, 1998 

Model Calendar for DPCs and related matters 

The undersigned is directed to invite reference to the Department of Per-
sonnel and Training Office Memorandum No. 2201 1/5/86-Estt. (D), dated 
April 10, 1989 containing consolidated instructions on DPCs. These instruc-tions inter a/ia provide that the DPs should be convened at regular intervals (by laying down a time schedule for this purpose) to draw panels which could 
be utilized for making promotions against the vacancies occurring during 'the 
course of a year. This enjoins upon the concerned authorities to initiate action 
to fill up the existing as well as anticipated vacancies well in advance of the 
expiry of the previous panel by collecting relevant documents like seniority 
list, Annual Confidential Reports (ACRs), integrity certificates, etc., for plac-
ing before the DPCs. The instructions further provide that the DP,Cs shoild consider ACRs for equal number of years in respect of all officers .consdered 
for promotion. The DPCs should assess the suitability of the officers for pro-
motion on the basis of their service records and with particular reference 'to 
the ACRs for five preceding years. However, in cases where .the required 
qualifying service is more than five years, the. DPCs--houJd see the records 
with particular reference to the ACRs for the years equal to the required quali- 
fying service. Instructions further provide that no proposal for holding a DPC 
or Selection Committee should be sent to the UPSC until and unless all the 
ACRs, complete and up-to_date, are available. 
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a I I COflCe 	1 inc1uthng AttachedJSuborcjjna Office, for:guidance and 
compliance. 	 S  

4 .  
G.L, Dept. of Per. & Trg., O.M. No. 2201 i/9/98-Estt. (D), 

dated the 16th June, 2000 
Relevant year up to which ACRs are to be considered 

S. 

.2. In .rgard to operation of the Model Cálendai. for DPCs, a doubt has 
been raisedy certain quarters as to the question of the relevant year up to 
which ACRS are required to be considered by the DPCs. in this connection, it 
is once again. clarified that only such ACRs should be considered which 
became available during the year immediately preceding the vacancy/panel 
years even if DCPs are held later than the schedule prescribed in the Model 
Calendar. Inotherwords, for the vacancy/panel year2000-2001, ACRs up to 
the yearl998-99 are required to be considered irrespective of the dateof con-
vening DPC. 

3. Minis tries/D epartmen ts are requested to give wide circulation to these 
clarifications for general guidance in the matter and also to ensure strict 
adherence to the time-schedule prescribed as per th& Model Calendar for 
DPCs. 

5' - 	 ._... .Lept. 
F-4dated the 6t6 November998 

Procedure to be observed bytiie DPC wlienrnode of 
p'r'mnotion Ls Selectic_cumn..Sen1orItyA 

The undersigned is directed to invite reference to Deparmient of Person-
nel and Training O.M. No. 2201 l/5/91-Estt. (D), dated 27-3-1997 on the sub-ject cited above. These instructions inter alia provide that in cases where 
mode of promotion is "Selection-cumSenjori" and the prescribed bench-
mark is "Good", the employees are to be graded as "Good", "Average" 
and "Unfit" only. In such cases no supersession can take place and the em-
ployee who possess the benchmark "Good'.' are to be included in the panel in 
the order of their seniority in the lower grade. In this connection, it has been 
suggested by the Union Public SèiVic CóñUhissiônthatthere should be no 
need to scrutinize ACRs of all eligible candidates covered by the zone of con-
sideration, after the DPC has assessed the employees, equal to the number of 
vacancies, as ''Good'' - 

1I 

2. The suggestion of the Commission' has been considered by the Gov-
ernment and it has been decided to accept it. Accordingly, while the zone of 
consideration would remain as already prescribed, the DPC, in the aforesaid 
category of cases, may assess the suitability of employees in the zohe of con-
sideration for inclusion in the panel for promotion up to a number which is 
considered sufficient against the number of vacancies. With regard to the 

5 
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numberof employees to be includcd in the panel, the DPC may also be re-
quired to keep in view the inSüuctions issued vide Department. of Personnel 
and Training O.M. No. 2201 1/18/87-Estt. (D), dated 94-1996 relating to 
norms for preparing extended panel for promotion. in respect of the remaining. 
employees, the DPC may put a note in the minutes that "the assessment of the 
remaining employees in the zone of consideration is considered not necessary. 
as sufficient number of employees with prescribed benchmark have become 
available". 

3. Ministries/Departments are requested to bring these instructions to the 
notice of all concerned including their Attached/Subordinate Officës 

0 , 6 

C.!., Dcpt. of Per. & Trg., O.M. No. 2201 l/9/98-EsU. (D), 
dated the 1st February, 1999 

Strict observance of Instructions on revised crucial date for determining 
the eligibility for promotion and Model Calendar for DPCs, reiterated 

The undersigned is directed to invite reference to the Department of Per-
•sonnel and Training Office Memorandum of even number, dated September 
8, 1998, on the subject cited above. 

It is brought to the notice of Ministries/Departments that in terms 
of Paragraph 10 of the aforesaid Office Memorandum, the MODEL 
CAI,.ENDAR FOR DPCs would become effective from AprI 1, 1999 in rela-
tion to the financial year-based vacancy year (2000-200.1) commencing from 
April 1, 2000. In the case of calendar year-based vacancy year (2000), corn-
rnencing from January 1, 2000, the Model Calendar for DPCs has already 
taken operational effect from January 1, 1999. Besides, instructions contained 
in Paragraph 9 of the aforesaid Office Memorandum which was further reiter -
ated/clarified separately vide the Department of Personnel and Training Office 
Memorandum No. 2201 l/3/98-Estt. (D), dated September 17, 1998, prescribe 
January l,às. the crucial date for determining eligibility for promotion. 
Accordingly, it has also been provided that January 1, 2000 may be adopted 
as the crucial date in relation to the vacancy yearscommcncing from January 
1, 2000/April 1, 2000. 

Ministries/Departments are requested to ensure Strict compliance of 
the aforesaid instructions and time-schedule indicated in the Model Calendar ,  
for DPCs so that the desired objectives of convening PPC meetingslprepara-
tion of approved select panels within the prescribed time-frame may be 
achieved. 	I 0  

4:ri accordance with the spirit of the direction contained in Cabinet Sec-
retary's D.O. Letter No. DoP & T/39022/7/97-Estt. (13), dated November 19, 
1997 addressed to all Secretaries to the Government of India [reiterated in 
Paragraph 4 of the aforesaid Office Memorandum, dated September 8, 1998 
(Model Calendar for DPCs) read with DoP & T Office Memorandum No. 
2201 I/9/98-Estt. (D), dated October 13, 1998], JOint Secretary/Additional 
Secretary, who may be administratively concerned0 in the matter are also 
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QAO. 454  OF 2001 	
\\ 

ShrjK.C.pauj, 

— Vs — 

Union of India & Ors. 

-AND 

IN THE MATTER OF: 

Written statemenf submitted by 

the Respondents, 15 

The Respondents beg to submit written statement 

as follows:- 

 That with regard to paras-4,10,2,4,3 & 4.4 

of OA, the respondents beg to offer no comments. 

That. with regard to para- 4.5 of OA, the 

respondents beg to state that the elegibi1ity1jst 

of SEAs for the year 1999,2000&2001 for promotion 

to the grade AE were prepared by applying the method 

of interlacing. One senior most SEA from each zone 

was takenby rotation and arrared as per his seniority. 

The next senjormost candidate from each zone was taken 

and he was also arranged as per his seniority and placed 

below the first four candidates. 

Contd,, iss S .P/2 

- -1- -- 
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in a cycle and so on,T:his precedure is followed every 

year based on the seniority list of 4 zones. 

Since due to promotion of a few SEAs under 75% quota 

the.Irarwiso seniority list of Zones changes,therefore 

the combined eligibility list sometimes, results in 

changing the relative position of some SEAs in 

subsequent year but his zonal seniority is not changed. 

3 0 	That with regard to para-4.6 &4.7 of OA,the 

respondents beg to offer no comments, 

4. 	That with regard to para-4,8 of OA, the respondents 

beg to state that it is submitted that the representation 

of applicant was considered for promotion alongwith the 

other eligible officers but the competent DPC and the 

appointing authority has not found him fit for promotion. 

Concerned office (i.e.AIR,Itanagar) had been informed vide 

DG,AIR's O.M.No.1/12/2001—SIV(13) dated 23.10.2001 and this 

has also been admitted by applicant in this statement in 

para-4 6 9 of the O.A. 

5 1 	That with regard to para-4,9 of CA,the respondents 

beg to state that the matter is of roeord. Vide DG,AIR's 

0.M.No.1/12/02001—SIV(B) dated 23.10.2001 AIR,Itanagar 

was requested to inform the applicant that he was 

considred for promotion but he was not found fit for 

promotion,There apears to be no reason on the face of the 

above memo, to suspect the fairness and clean-liness of 

selection. Further is submitted that the 

Contd .... P/3 
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applicant was considered for promotion along with other 

eligible officers but he was not found fit for promotion 

because his grading based on his CRs was not upto the 

B 	Mark prescribed for promotion, The post of AE is 
a selection post and the prescribed Bench Mark of CR 

1 grading for promotion is GOD, 

6 0 	That with regard to para-4, 10 of OA, the respondents 

beg to state that it is submitted that Average grading in 

CR is not treated as aderse remarks. There is no rule/ 

instruction to Communicate the average grading to concerned 

fficer. The presumption of the applicant seems to be devoid 

f reason. 

That with regard to para— 4.11 of OA,the respondents 
beg to state that in View of the position explained in 

bQve paragraphs it may be observed that there is no 

iscrimjnat ion unfairness and arbitrariness on the part 

respondents which can be constructed as vionat ion of 

0 
	

ide 14 & 16 of the constjtutjon of India. It is humbly 

àyod that O.A. may be dismissed with cost 0  

V ER I F IC A TI ON..,... 
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All ludin Radio1  GuwabaU. 
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IN THE CENTRiL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No.. 454 of 2001 	 c 

Sri Kartick Chandra Paul 

Union of India & Ors.. 

Arid 

In the matter of 

Rejoinder submitted by the 
S 

 applicant in reply to the written 

statement submitted by the 

Respondents 

The applicant above named most humbly and respectfully 

begs to state as under 

That the applicant categorically denies the contentions made 

in paragraph 2 of the written statmient and begs to submit 

that in each of the eligibility lists of SFA's for the year 

1999, 2000 and 2001 published by the Respondents, some 

juniors were placed above the name of the applicant each 

time, which the applicant prayed for correction.. Placin of 

juniors above senior is not tenable or sustainable under any 

procedure established by law, no matter whether it is the 

method of interlacing or whatsoever as stated by the 

respondents - 

That the applicant categorically denies the statements made 

in paragraphs 4,5 and 6 of the written statement and begs to 

state that the Respondents while replying to the 
'- L-( LW d 2 /0, Of øJj 	 4t 

representation of the applicantAwas not rorhoted since the 

. 	 ... 	 ............. 	 ... 
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OPC and the appointing authority did not find him fit tr 

promotion but no reason was assigned in that letter for which 

the applicant was found unfit.. Now from the written statement 

of the Respondents, it transpires that the applicant was not 

'promoted because his grading on CRs was not up to the Bench 

I tlark prescribed for promotion and the Respondents further 
contended that since the Average grading in CR is not treated 

a adverse remarks,, so it was not communicated to the 

pplicant Such a contention is opposed to the settled 

i procedure of law and as such it only attracts suspicion on 
the fairness and cleanliness of selection for promotion 

ted by-the DPC/Respondents.. 

It is pertinent to mention here that it is a settled 

ition of law that adverse remarks in ACR have to be 

mmunicated to the Officer concerned within 30 days  of being 

ecorded so and the un communicated adverse ACR cannot be 

cted upon by the DPC resulting to non-selection ' promot ion 

f the concerned Officer. Further, as regards Average grading 

n ACR, it has been hold in several judgments that even such 

verage grading, if falls short of satisfying the required 

ench Mark, amounts to Adverse Remarks and hence cannot be 

cted upon without being communicated to the Officer 

oncerned.. The Lucknow Bench of this Honble Tribunal vide 

ts judgment dated 10..10..2000 in O.A. No.. 523/98 (Kalyanesh 

umar Bajpai Vs.. U..O..I.. & Ors..), under similar facts have 

old that - 

We are inclined to agree that a 'good 	or 

average" grading in the ACR though not per so 

adverse would assume the character of adverse 

remarks in the context of the reqthrement of  Bench 

i2K 



mark or very good" to qualify for empanelment 

for promcition 

The principles quoted above apply in the case of this 

appl:icartt as well who is similarly situated.. The required 

bench mark for promotion of the applicant in this instant 

case is Good" and since even this bench mark was not 

fulfilled/satisfied by the grading made in the AR of the 

applicant s  there cannot be any doubt that the remarks 

recorded In the ACR were adverse which was not communicated 

to the applicant at any point of time and eventually was 

acted upon by the DPC/respondents in an illegal and 

clandestine manner leading to nonselection of the applicant 

for promotion to the post of Assistant Engineer.. The Honble 

Tribunal be pleased to direct the respondents to produce all 

the records of DPC proceeding including the relevant AcRs 

considered by the DPC before the Hon'ble Tribunal for perusal 

and adjudication.. 

That the applicant emphatically denies the stnents made in 

paragraph 7 of the written statement and begs to submit that 

the denial of promotion to the applicant on the basis of an 

un communicated adverse ACR by the DPC/Respondents is unfair, 

illegal, arbitrary and violative of Article 14 and 16of he 

Constitution of India,. 

That in the facts and circumstances, the applicant humbly 

submits that he is entitled to all the reliefs prayed for, 

and the O.A. deserves to be allowed with costs.. 

L 



I., Sri Kartick Chandra Paul., 3/0 Late Chuni Pau1., aged about 

44 years., working as Senior Engineering Assistant, All India Radio, 

Itanagar., Arunachal Pradesh., do hereby verify that the statements made 

in Paragraph 1 to 3 are true to my knowledge and the rests are my humble 

rubmission before the Hon'ble Tribunal and I have not suppressed any 

material fact.. 

And I sign this verification on this the 23rd day of May, 

2002. 
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